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also has been gravely a1fected and 
that thousands of acres are not being 
irrigated now? May I know also 
w1hether they are contemplating the 
institution of a committee to avoid 
such recurring famines in those areas? 
Since 1951, it has become a regular 
feature, namely, this famine, in those 
parts of the country. There is also 
scarcity of fodder. 

Shri M. V. Krlshnappa: The Rayal
aseema area is one of the chronically 
scarcity a1fected areas; once in three 
or four years it generally occurs there, 
and major irrigation features like 
high level canals and others are built 
there to avoid difficulties. But it takes 
a long time. Especially in the dis-
tricts of Chittoor and Anantapur, there 
is no major irrigation. The only 
remedy is to take up more minor irri
gation, digging of wells, desilting of 
tanks, restoration of tanks, etc. Also, 
some industries could be started, and 
alternative employment should be 
provided to the people. As far as I 
am concerned, I am prepared to help 
them by diverting more funds for 
minor irrigation to that area. 

Shri Thlrumala Rao: The hon. Min-
ister was pleased to say that there 
were some rains recently. In spite of 
the rains, Vizagapatam district and 
some parts of Rayalaseema suffered 
from want of goOd seedings. Has the 
attention of the Government been 
drawn to the fact that there was no 
seedling, and that there is no possi
bility of renewing the agricultural 
operations even when there are rains? 
There are no seedlings for transplan
tation. 

Shri M. V. Krlshnappa: The State 
Government is there. It will try to 
arrange whatever is needed. If they 
want anything more from us, as re
gards food supplies or any financial 
arrangements, I might point out Ilbat 
every S'ate is expected to have some 
emergency relief fund, and I think they 
tre having it and doing the things 
necessary. The Andhra Government 
have Rs. 75 lakhs at their disposal 
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immediately to go ahead with im-
mediate relief works. O\'er and abov" 
Rs. 75 lakhs, if the expenditure goes 
above that, then they can come to the 
Central Government for relief. We 
are prepared to help them. 

12.14 bra. 

MOTION RE. SITUATION IN ASSAM 
~ontd. 

Mr. Speaker: The House will now 
take up further discussion of the 
following motion moved yesterday by 
the Prime Minister, namely: 

"That the situation in Assam 
and the Report of the Parliamen
tary Delegation thereon presented 
to the House on the 30th August, 
1960, be taken into consideration." 

Shri J aipal Singh, who was in pos
session of the House, may continue 
his speech. 

Shri MahaDty (Dhenkanal): Sir, on 
a point of order. It is this. On the 
30th August, you have been pleased 
to observe, while winding up the in
conclusive discussion on the point of 
order raised by Shri Tridib Kumar 
Chaudhuri and others, as follows: 

"I shall put off further discus
sion of this until the actual motion 
comes up here". 

I did not want to raise the point of 
order yesterday because 1 did not 
want to thwart the discussion on the 
motion. (Laughter). But now that 
it has raised grave constitutional 
issues, and ..... 

Mr. Speaker: What is the meaninc 
of keeping qui'e so far and raising it 
now? Half of it was over yesterday. 

Shri Malumty: 1 did not raise it and 
i did not want to raise it because it 
might thwart the discussion on the 
motion. 
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Mr. Speaker: Let him wait till the 
discussion closes. Let the whole de
bate go on. There is no meaning in 
raising t.'le point of order now. What 
is the meaning of the point of order? 

Shri Mahanty: The point of order 
is about the grave issues ..... 

Mr. Speaker: Why should I hear 
the point of order now? Half of the 
discussion is over. If the point of 
order had been raised earlier before 
the proceedings began. it would have 
been one thing. Of cOlH"se, the hon. 
Prime Minister moved the motion. 
He made a speech. It was then time 
for the hon. Members to say, ''Do 
Dot proceed further. The amend
ments are there and we will throw 
out," and all that. It is too late now 
to raise the point of order. Half the 
discussion about the Assam motion is 
over. Half of it is publish-d; half of 
it is in the -proceedings. Why should 
the hon. Member be particularly pre
judiced against other hon. Members? 
Let others also speak now. 

Shri Mahanty: No, Sir. It is not a 
question of prejudicing the debate or 
any such thing.·· 

Mr. Speaker: Hon. Members must 
have some control over themselves. 
•• I was telling them in all serIous
neSs Lltat a point of order do~s not 
arise. Such matters should be raised 
immediately, then and there. If it 
had been done, it 'could have stopped 
further discussion. He got up once 
or twice that day also. I am really 
sorry. I am not going to allow this 
point of order at this stage·· 
So far as the point of order is con
cerned, I do not allow such points 
of ordor to be raised hereafter. It is 
too late to be raised. Every point of 
order is a brake. It ought to be 
lr'Ilised immediately before further 
proceedings take place. 

Shri laipal Singh (Ranchi West-
Reserved-Sch. Tribes): Mr. Speaker, 
Sir, yesterday I was making a refer
ence to my meeting the Chief Minister 
in ShIllong. Apart from him, I met also 
some high officers, for example, the 

A •• am 
head of ~e police. Where I was stay
ing, I found a number of Congresa 
leaders, and it became very clear to 
me-I had heard about this before
that the Congress Party, either in the 
Ministry or as a party in the State of 
Assam was not a happily united 
family. A great deal of what went 
wrong subsequenUy may be attributed 
to this particular fact. 

May I add my own personal com
pliment to the Chief Minister of 
Assam more or less in the words of 
the Leader of the House expressed 
yesterday? I t.hink considering the 
difficulties he had, whether he was 
well Or unwell, he tried to pull his 
weight as much as he could. I am 
rather surprised that the Congress 
President has not ordered a probe into 
the Congress Party's internal affairs, 
particularly during this time of the 
riots. It is, I know, not my business 
to tell bhe Congress how to conduct 
itself. But I think in fairness to the 
Assam administration, it will be a 
very healthy thing if all the parties 
that are in action there-I would say 
the same to the Praja Socialist Party, 
the Communist Party and of 
course to the Congress Party 
who are enthroned there-I think that 
if a probe were to be made as to why 
things went wrong, tzhe revelation will 
be something staggering and startling. 

While we talk of the riot, I think 
most Members have forgotten the fact 
t'1at there could have been much 
mo ., bloodshed. The top officials were 
most.y Bengalees, and with their 
might and their power, they could 
have moved dOWn the violent rioters 
if they wanted to. They did not. They 
used considerable restraint and we' 
have to compliment them, because 
most of the attack was against this 
particular community. It is something 
that ought to be endorsed by the 
House as a whole, because I feel there 
has been a slant against the Bengalis 
for refusing to integrate themselves in 
Assam and the like. The amount ot 

• ·Expunged as ordered by the Chair. 
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literature 1Ihat has been distributed 
to aU of us here and thoughout the 
country is emphasising more or less 
the mathematics of the Assam demo
graphy. I have very little faith in our 
census organisation. I have said this 
time and again in this House. For 
example, you have the case of the 
tribal population-how a whole com
munity of about 10 million suddenly 
disappeared from the list, because of 
the false enumeration, just because 
one particular community wants to in
crease its numbers or the number of 
reserved seats has to be reduced or 
not given at all, and that type of 
thing. I would lay no stress what
ever On blle question of statistics that 
may be produced. Assam is a polyg
glot State and I do not think there is 
any particular community in an over
whelming majority. I say in regard 
to the census because in the census 
also, you get this linguistic enumera
tion. 

Overnight if you were to make me 
a census superintendent of. Assam, I 
would see to it that everybody spoke 
Mundari in Assam. I say that because 
if you go to Matgherita area, beyond 
Tinsukia, you will find everybody 
speaks Mundari. There is a very 
large tea plantation labour that m.s 
emigrated from the Chota Nagpur 
plateau and settled there permanently. 
Even the shopkeepers speak Mundari 
there. Of course, they are gradually 
beginning - to learn Assamese also. 
Take Tinsukia, fO!' example. Last year, 
When I was there, there was a depu
tation from the Biharis. The Biharis 
are not very advanced there; they 
are mostly rick!thaw-pullers and the 
like, who are like the Adivasis from 
Chota Nagpur. There they had a pro
blem to pt'esent to me. They said they 
had great difficulty in opening a Hindi 
school. They came from a Hindi
Speaking area and they wanted that 
their children should -be educated In 
Hindi. Like that, you can go right 
rOUnd the flve hills. 

Unless this linguistic co-existence 
business is satisfactorily lettled, the 

consequences in Assam will be disas~ 
rous. They are not only in Assam; 
you will have this virus spreading to 
other parts of the country. What about 
Dandakaranya? Do you think that 
the people who have been i'emoved 
from that area and settled elsewhere 
are going to take things lying down, 
as the expression is used by Shri 
Mukerjee? You go right round. We 
have had it in Bihar-this Bihari
Bengali controversy. We must be very 
careful about the language we use, 
particularly about the slogans we use. 
In Bihar, it was a disgraceful spectacle 
when there was this linguistic fight 
going on, how the Press in Patna and 
the Press in Calcutta were equally so 
mean in their language. For example, 
the Calcutta Press was calling the 
Biharis in Bengal as oorwans and 
sattukhoris. I need not repeat what 
the other fallows said; I do not think 
it is quite dignified to repeat that. 

8hri C. K. Bhattacharya (West 
Dinajpur): As a representative of the 
Calcutta Press I object to what Shri 
Jaipal Singh said about the Calcutta 
Press. We had never called Biharis 
oorbans and sattukhoris. 

8hri B. Das Gupta (Purulia): 
would ask the hon. Member to give 
a single instance--a single writing
in any Calcutta paper where they 
have condemned the Biharis in such 
language. 

8hri Jaipal 81Dch: I should be very 
happy to produce evidence and edi
torials written on that. I am not say
ing bhat the Calcutta Press were more 
honourable or less honourable than 
the Patna Press. I am saying this 
about both sides. You inflame pas
sion. Something like that is happening 
in the State of Assam, I do not know 
whether the House would like me to 
tell them one story I heard when I 
was in Shillong. ~is is the story; I 
do not know whether it is true. There 
were these "sattukhoris" talks ill 
• drawing room sort of meeting anlt 
it was said: "Assamese? What As-
samese? Assamese is the language oJ 
the asses." 
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Mr. Speaker: Is it not desirable to 
allow the people to forgot it? 

Shri .Jalpal Singh: This is how 
things have got inflamed, apart from 
the economic reasons, whlch will be 
dealt with by other Members. What I 
am saying is that stupid foolish langu
age has done untold harm in this 
paf'ticuIar matter. 

So, I feel that there should be a 
'comnusslOn of inquiry at another 
level, apart from the inquiries which 
will be and should be carried out no 
doubt by tlhe various political parties, 
That would help not only Assam, but 
this whole problem of linguistic co
~tence which obtains practically 
in every State. I think ·this is some
thing very very deep. We must not 
look at this problem as merely a parti
cular community in the Stat~ of 
Assam has been affected. We have 
been affected everywhere. I do not 
wish to make a list of the various 
linguistic groups tlhat are affected. If 
there is anyone who has got a com
plaint in Parliament, it is me. There 
is not a single tribal language that is 
acknowledged in the Constitution, al
though there are millions speaking 
them. These tribal languages were 
here long befon! the other languages 
came into this country. What pro
teetion is given to them? Everyw,.'lere 
a deliberate attempt is being made to 
kill these beautiful languages. You 
have a futile protection in the Con
ltitution. The words are then', but 
nobody is implementing them. 

In my own State, in the Santhal 
Parganas, we had the Roman alpha
bet with diacritical marks, so that 
the COlTect pronunciation of the 
Santhal language could be produced. 
Wib.'lin a month of independence, that 
was abolished and the devanagari 
character, which does not reproduce 
the exact sound of Santhali has been 
forced on us. I am not against deva
nagari, as you know. I think I am as 
fond of Hindi as any of my Hindi 
friends, The point is, this linguistic 

Assam 
business is going to do a lot of harm; 
it is the bane of this country and it 
is about time we thought seriously of 
having a neutral language, maybe 
English; I do not know. It has to be 
neutral. Unless we become mature 
and we begin to l'espect the other 
man's tongue, I do not see any future 
at all. This is going on. We have it 
in Bengal. We have it in Assam and 
in Bihar, it is very much in evidence. 

Sbri Raghunath Singh (Varanasi): 
Not now; it is all finshed; it is old 
story. 

Shri .Jalpal Singh: I am afraid 8hri 
Raghunath Singh does not know 
Bihar; he had better revist Bihar and 
find out for himself as to how things 
are being conducted there. So, the big 
problem of linguistic co-existence, I 
think, is what arises out of this parti
cular debate. Because it is a nation
wide, country-wide problem, I feel a 
commission of inquiry is very very 
necessary. 

I know there is a resolution coming 
from the treasury benches. But I do 
not like the word 'appropriate'. To 
me it savours of a certain amount of 
evasion, procrastination. When will 
b.':le appropriate time come? It is open 
to question. You may say, three 
years hence. I my view, the inquiry 
should be immediate. After all, what 
is our motto? ~\~lf m Are 
we frightened of truth? Who is 
frightened of truth? Maybe it is the 
Bengalis who will be condemned; may 
be it may be somebody else who may 
be condemned; maybe I will be 
condemned, because I was roaming 
about there. But let the trutlh come 
out. We should not be frightened of 
inqumes. Again and again, when 
there are firings and the like, Govern
ment seem to be frightened of facing 
facts. I think we should not run away 
from facts. 

As to the other alternative that .... e 
must preach friendship to them, I am 
reminded of a'sloka: 
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That is what is going on here. 

I do not want to say much more, 
but there is one thing I will say. 
About 35 years back, I met a Cam
bridge Don. We discussed the Indian 
languages. He was a great linguist 
himself, and he said there were two 
languages in India. I said: "What do 
you mean? I think there are about 
300 languages." He said "No, no, 
there are only two languages in India, 
and one of them is English". I asked: 
''What is the other language?". He 
said ''Bengali''. 

Shri A. P. Jain (Saharanpur): Mr. 
Speaker, I was of a somewhat divided 
mind whether I should participate in 
this debate. 

Mr. Speaker: If I have called him 
wrongly, he need not speak. 

Shri Tyagt (Dehra Dun): Now he 
made up his mind. 

Shri A.. P. Jain: I was afraid that 
as the report of the delegation ill 
under discussion, ~at I may say here 
may look as something by way of self
defence but, after giving a little more 
thought to this question, I felt that I 
owe a duty to you, Sir, and to this 
House to explain as to why we have 
made the recommendation, which has 
been the cause of the main contro
versy here and elsewhere. 

Dr. M. S. hey (Nagpur): May I 
say, Sir, that you took a wise deci
sion? 

8hri A. P. Jain: The hon. Member, 
Shri Atulya GhOsh has said that there 
is ~ough of material in this Report 
Which warrants an immediate enquiry. 
I would respectfully submit that 
there is and there is not because our 
decision will depend ~pon whether 
we view the thing from a narTOW 
993 (Ai) LSD--S. 

agle or from a larger angle. Now, 
why have we made the recommenda
tion that no immediate enquiry should 
be held? Is it out of fear or is it be
cause we wanted to please somebody? 
In the lobby and elsewhere all kinds 
of reasons are being given. Now, the 
House has heard the Prime Minister, 
who said that his general line of 
thinking was towards having an en
quiry. So far as the Congress orga
nisation is concerned, welJ whoever 
may be the President, it is Pandit 
Jawaharlal Nehru in his personal 
capacity-not the Prime Minister of 
India but Pandit Jawaharlal Nehru
who wields the real authority in the 
Congress. Pandit Jawaharlal Nehru 
has himself declared to be in favour 
of the enqui·ry. Therefore, if we want
ed to please him or were afraid of 
him we would rather have towed in 
line with his line of thinking and 
would have said that some enquiry 
was necessary, though not an immedi
ate enquiry. 

Sbri Tyagi: That is what you have 
also stated. 

Sbrl A. P. Jain: Now, I have got 
some of my best friends among the 
Bengalis, My friend, Shri Atulya 
Ghosh, is in favour of an enuiry. Some 
other friends of Bengal are in favour 
of an enquiry. Shri B. C. Roy is in 
favour of an enquiry. Unless I had 
felt very strongly that an immediate 
enquiry will not be for the good of 
the Bengali-.speaking people living in 
Assam, unless I had felt that it would 
not be good for Assam, unless I had 
felt ~hat it was not good for Bengal 
and unless I have felt that it was not 
good for India, I would have never 
recommended against an immediate 
enquiry. 

Sbri Ranga: I suppose it was a deci
sion of a committee consisting of • 
number of people. 

Acbarya Kripalanl (Sitamarhi): 
Nobody is challenging your honesty. 

Sbrl A. P. Jain: Let us have a look 
into the conditions of Assam as .t -.. 
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rShri A. P. Jain). 
present. Who are the sufferers in the 
present language controversy? It is 
the Bengalis living in the Brahma
pu tra valley, t>he six districts of the 
Brahmaputra valley. These people 
have never objected to Assamese being 
declared as the official language. It 
was the Bengalis living in the districts 
of CachaI' who had objected to 
Assamese being declared as the official 
language. It is not the Bengalis 
in Cachar who have suffered. 
In fact, if at all, in CachaI' a few 
houses of the Assamese have been 
burnt, but it is the Bengalis living in 
the valley of Brahmaputra who are 
the real sufferers. 

The Deputy Minister of Rehabilita
tion (Shri N. C. LaSkar): Not a single 
house of the Assamese people was 
burnt in Cachar district. 

Shri A. P. Jain: Therefore, it is not 
the sinner who has suffered. I do not 
mean that the CachaI' people are the 
sinners, in the religious sense because 
they wanted Bengali to be declared 
as the official language or they have 
objected to Assamese. What I mean 
is it is not really the people who had 
objected, but it is the people who had 
1'I0t objected that ~ave suffered in this 
controversy. 

Again, about more than 90 per cent 
of the people who have suffered come 
from the villages. We went to a 
large number of villages. 

Acharya Kripalani: When innocent 
people are killed, is it not a matter 
for an enquiry? 

l~US lin. 

rSHRIMAn RENO CHAKRAVARTTY in the 
Chai71 

Shri A. P. Jain: Do not be impa
tient. We have heard the iIlon. Mem
ber very patiently and we expect him 
to accord us the IIIIme treatment. 

We asked them, and they said "We 
are not concerned with Assamese or 
Bengali, we do not read any lang ... 
age' so there is no question of our 
bei~g ~n one side or the other be
cause of the language conti'oversy." 
Again, it is these persons, people who 
were not concerned with the langu
age controversy, that ~ave suffered. 

Madam, I want to relate to you 
what I saw at one of the worst affect
ed place Simli Tola, when I and other 
members of the delegation went there. 
Women old and young and children 
clustered round us, and they did not 
a.k for any help; they did not ask for 
money; they did not ask for cOi'rugat
ed iron sheets; they did not even com· 
plain that their houses !had been burnt 
down. They only said ''We want 
Abhayadan" that is, fearlessness in 
their hearts. The other members of 
the Delegation were all present and 
they will bear me out that when we 
went there they said ''We want 
Abhayadan". 

Even today a fairly large number of 
people are leaving t!heii' hearths and 
homes. There is no danger of out
burst, there are no disturbances, but 
they are coming out of fear. This is 
the condition of Assam today. What 
will an enquiry, an immediate enquiry 
mean, the type of enquiry which my 
hon. friend, Acharya Kripalani wants, 
the type of enquiry which 8hri Hii'en 
Mukerjee wants mean? I have gone 
through their speeches. They want an 
enquiry, so that (1) the culprits may 
be apprehended and, (2) sO that the 
political miscreants, that is, those 
politicians who have misbehaved may 
be spotted out. These are the two 
reasons they have suggested. 

Acharya Krlpalani: May I point 
out ..... . 

Shri A. P. Jain: It is in the debate. 

Acharya Krlpalani: I have said only 
one kind of enquiry into those who 
are fundamentally and primarily res
ponsible for this tragedy and I have 
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aeclared very clearly that they are 
political cliques. And I have not 
asked for an enquiry into the detailll 
ef the .... rongs, who killed .... hom. 

8hrl A. P. Jain: Fortunately, 
Acharya Kripalani's speeches are 
reported. I will read out the extracts 
from his speeches and the House may 
decide for itself what intetpretation 
can be giveri to it. Acharya Kripalani 
says ... 

Acharya Kripalani: Will you please 
cive the page No.! 

Shrl A. P. Jain: 9,464. He says: 

"a high-power enquiry is neces
sary which need not go into the 
details, which should only be 
asked to find out who created 
that thine." 

That is No. 1. Then, No.2 is 

"it is now widely believed that 
the riots were engineered by a 
political party. If that is s~d 
it is also said that my party was 
also involved in it-I do not care 
whether the Congress wants to 
see that its people are cleared or 
not. But, if I belong to a party, 
I certainly want te know what 
my party people did." (Interrup-
t;ons) 

Mr. Chairman: Order, order. Let 
the hon. Member continue. His own 
arguments will either prove or dis
prove his case. 

Shri A. P. Jain: These are the two 
objectives. What the hon. Prime 
Minister had in mind is somethin, 
d.ifferent. He does not want to go 
into the individual cases. The hon. 
Prime Minister has said: 

"An enquiry that would havp. 
to go into deeper matters, into 
causes, etc., and then suggest a 
remedy ... ". 

These are two quite different kinds of 
enqUIries. One is for spotting the 
offenders and for laying the re6Ponsi
bility On the political parties and the 
other is to find out the deeper causes. 

Shri Ran,a: Why do you not read 
our amendment which is there before 
you? 

Shri Raghllllath Singh: We have 
read that. 

Shri A. P. Jain: What is this 
enquiry commission going to do? Will 
it find out the offenders? That is the 
business of the Police. Tha t is not 
the business of a commission. No
where has such a work been entrust
ed to a commission, whether presided 
over by a Supreme Court Judge or 
otherwise. 

About the other thing, that is, 
political parties my hon. friend, Shri 
Jaipal Singh, has just nOW said some
thing about political parties. Have 
YOll ever known of a judicial com
mission . .. 

Shri Ranga: What judicial commis
sion? He did not suggest that the 
judicial commission should do all this. 

Shri Raghunath Singh: There is no 
question of a judicial commission. 

Shri A. P. Jain: Have you ever 
heard of a judicial body ever trying 
to probe into the policies of the politi
cal parties or into the working of the 
political parties? I submit with all 
respect that it is the function of the 
political parties to do the internal 
probe. 

Aeharya Krlpalani: May I submit 
that political parties may be interest
ed in covering the faults of party 
man and an impartial enquiry will 
not cover these people? 

Shri AtuIya Ghosh (Asanso!) : On 
a point of clarification. Is Shri Jain 
explaining his own report or is he 
explaining the speeches of the hon. 
Prime Minister and Acharya 
Itripalani? 
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Mr. Chairman: The speaker baa 
full right to refer to any of the 
speeches that have been made earlier 
and put forward his point of view 
regarding them. 

8hrl A. P. lain: So far as the politi
cal parties are concerned, I think it 
is for the Congress to find out the 
persons who have misbehaved and 
violated its policy and have incited 
others. It is for the Communist Party 
to find who have misbehaved in their 
Party. It is for the P.S.P .... 

Acharya Kripalani: Would they be 
impartial? 

8hri A. P. lain: It is in the interest 
of the political parties that such 
persons should be turned out. Surely, 
it is not the work of a commission 
presided over by a Supreme Court 
Judge. 

8hri H. N. Mukerjee (Calcutta
Central): May I ask a question? If 
a judicial enquiry can be ordered
very rightly-to find out what haa 
happened when a student was shot in 
Gauhati, is not a judicial enquiry 
warranted when 10,000 houses are 
burnt, more than 40 people are killed 
and all kinds of suspicious circum
stances are reported by Shri Jain 
himself? 

8hri A. P. lain: am going to 
answer that question. Unfortunately, 
my hon. friend, Shri Mukerjee, has 
not much regard for accuracy. In his 
speech he has said that what we have 
recommended is a departmental 
enquiry. I will draw his attention ... 

Acharya Kripalani: Partial enquiry. 

8hri. A. P. lain: Departmental 
enquiry. 

8hrl Ranga: Local enquiry. 

8hrl A. P.Jain: I will like to draw 
his attention to page 22 of the Report. 
It says: 

''We understand that the Staw 
Government have already depul-

.s~ 'ft 
hsam 

ed their Additional Chief Secre
tary to make an all-State survey 
of the r ~cent disturbances and to 
fix responsibilities upon officers 
and men. A special enquiry has 
been instituted for Nowgong, 
where the disturbances were of 
the worst character. The incident 
of police firing near the Cotton 
College Students' Hostel at 
Gauhati is also the subject matter 
of a judicial enquiry." 

Now, here is our recommendation. 

"We have reasons to believe 
that the attack on Bengalese in the 
Ramsajhar village of Goreshwar 
and the area near about was pre
meditated and organised in which 
firearms were used and no less 
than eight persons were killed 
and others injured and some 
women are alleged to have been 
molested and raped. We consider 
this to be a fit case for judicial 
inquiry by a High Court Judge 
and recommend accordingly." 

8hrimatl Renuka Bay (Maida): 
What about Nowgong? 

8hri A. P. Jain: We spotted one 
place where we thought a judicial 
enquiry was called for them. U there 
is any other case, that is not within 
our knowledge, where similar circum
stances exist or where a judicial 
enquiry is called for, it cannot be 
ruled out because what we have said 
lays down a rule for making judicial 
enquiry. But the whole point is whe
ther an enquiry shou1d be held with 
respect to the whole State. I have 
before me the picture of those help
less persons in Assam who have 
suffered and who still have fear and 
apprehension in their mind. My fear 
is that if an omnibus type of enquiry, 
which has been suggested in the 
amendments given notice of by 
Acharya Kripalani and others, is held 
the result would be that all the pro
gress that is being made in rehabili
tation and all the progress that ill 
being made, in restorine peaeetul. 
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eDnmtions in Assam will come to a 
baIt. The result would be . . . 

Shri H. N. Mukerjee: Will peaceful 
conditions be restored if the culprita 
are let 011 with impunity everywhere 
in Assam? 

Shri A. P. Jain: I will come to that 
also as a specific question has been 
asked. 

Moreover. it will .... (Interrup-
tion). 

Mr. ChaIrman: Let the hon. Member 
proceed. There is too much of sub
dued noise in the House. 

8brt A. P. Jain: Moreover, it will 
make the position of the parties rigid. 
It will be a sort of an enquiry into 
all matters and align the Assamese 
versus Bengalees. I am afraid that 
instead of soothing the feelings it will 
aggravate them and the state of fear 
which exists in the mind of some 
people will be further increased. It 
will worsen the situation ~ther than 
improve It. These are the reasoDS 
why we have said that a general 
enquiry of that type may not be held. 

Sbri Mukerjee bas asked me the 
question whether conditions will 
improve if the culprits, particularly 
the ringleaders, are allowed to go 
scotfree. My ItnIigbt _et is 'No'. 
Strict action mlilllbe taken agatnft 
these ringllBders. But who must 
take action? It is the work of the 
Police to apprehend an offender. :r. 
(he investigation produce him before 
court and get him convicted. Thill Ie 
not work which a judicial commissiDn 
will do. 

Aeharya Kripalaui: May I submit 
that we said that the Central Govern
ment and the State Government fail
ed in their duty? Who is going to 
make an enquiry about that, I ask, 
unless it is a high power commission? 

An Hon. Member: They want the 
Police to do that enquiry ...... (In-
terruption) . 

Mr. Chairman: Order, order. 
think a .few interruptions here and 
there may be pennitted, but there is 
too much noise and it is really diftI-

cult for the hon. Member to continue. 
So let us hear what he has to say. 
If there is any particular point, cel"-
tainly that can be raised. But there 
should be no running commentary. 

Shri A. P. Jain: The political parties 
and the political party which mans 
the Government have their masters. 
It is the Parliament and the people, 
the electorate, who are their masters. 
It is they who judge whether the 
Government has behaved or has nol 
behaved properly. It is not a judicial 
court, it is not a Supreme Court 
Judge who can decide whether a 
party has misbehaved or has failed 
to perfonn its functions. Therefore, 
after considering all these things, we 
felt that it was in the interest of the 
Bengali-speaking people, who are liv
ing in Assam we want to instil 
security in their mind, we want that 
conditions may not be created where
under they may feel that Assam is 
not safe for them that we have mad", 
our recommendation. It was in the 
interest of Assam because we feel that 
peaceful conditions in Assam must be 
restored quickly possible. It was In 
the interest of Bengal because we feel 
that any aggravation of situation in 
Assam will further worsen the feel
ings between Bengal and &sam. It 
was in the interest of India. 

Shri Atalya Ghosh: On a point of 
clarification. 

Mr. Chairman: No. No more clari
fications will be allowed now. Please 
pennit the speaker to finish hia 
speech. Later on if there is some
thing very important, he can make 
one or two points. 

Shrl A. P. Jain: It was in the inter
est of India because we feel that 
upon what we do in Assam will also 
depend how in future integrity and 
the future solidarity of India can 
be maintained. For these reasons we 
felt that under the present circum
stances, it will not be in the interest 
of anybody, that an immediate en
quiry should be held. Of course, 
what the Prime Minister says, has '1 

lot of force. When conditions cool 
down, when nonnality is restored, we 
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must probe into the matter and find 
out deeper causes. But I would like to 
enter a caveat. Should that enquiry 
be held by a High Court Judge or a 
Supreme Court Judge? I say it i. an 
enquiry which must be held by the 
top political leadership. I think Shri 
Jawaharlal Nehru should constitute a 
single man commission to look into 
the policies-whether they relate to 
language or some other thing-which 
have led to these difficulties, and see 
how they could be controlled. Or, if 
another committee is to be formed, 
we have got sufficiently highly placed 
persons in whom the country has con
fidence. Our Home Minister is one of 
them who could be a member of the 
Committee. Acharya Kripalani, whose 
devotion and patriotism is unqUN
tioned, can be a member of that 
committee. Dr. Bidan Chandra Roy 
is one of the stalwarts of the country. 
He can be a member of the Commit
tee. It should be a committee of the 
politicians which should examine 
policies, which should probe into the 
aspiration of the people: not go purely 
on evidence. With all respect to them 
I submit, so far as the Judges are 
concerned, the rule is laid down by 
the law and they look into the facts 
and apply the rule of law and the 
principles to facts. They do not 
enunciate law or principles. It is only 
the politicians who can enunciate the 
principles. Certainly, it is a matter 
which requires probe as to why the 
disturbances occurred in Assam and 
how they could be avoided. But, it 
should be an enquiry by top pOlitical 
leaders whose integrity and patriotilll1l 
is unquestioned, whose impartiality is 
unquestioned rather than by a 
Supreme Court Judge. 

Aeharya KrlpaIaDl.: have no 
objection if Shri Jawaharlal Nehru 
alone constitu·tes himself into a com
mittee of enquiry. 

Mr. Chalrman: The Prime Minister 
would like to clarify a point. 

The PrIme l\IIDJster aDd. MbaIsteI' of 
btemal Mairs (Shri J"awaharlal 
Nehru): MAdam. I am not sure whe-

ther I am in order; but by your lea •• 
and with the indulgence of the House, 
perhaps, I feel I might clarify our 
p~dti~n i!1 a fe,v ,,,"o!'ds, became I 
find it is confusing. Even the speech 
of my colleague Shri A. P. Jain has 
not clearly stated our position. It is 
his view point. 

Enquiries are being talked out. But, 
there appears to me to be a great 
deal of confusion as to the nature of 
the enquiry, whether there should be 
one enquiry or two or three. As far 
as I can see, there are three lines of 
enquiry that have been referred to. 
One, of course, is the enquiry to get 
the culprits, the malefactors and to 
punish them. That should be held 
as rapidly as possible and as effec
tively as possible. If, in the course of 
that enquiry, politicians are involved, 
Well and good. They are punished. 
It, in the course of that enquiry, some 
light is thrown On the activities of 
politicians or parties, well and good. 
There it is. It comes out for us to 
judge. That is one type of enquiry. 

Shri Vajpayee (Balrampur): Who is 
to conduct that enquiry? 

Shri Jawaharlal Nehru: May I be 
permitted to proceed? 

That is a type of enquiry which, 1 
think, should not be delayed. 
Obviously, normally speaki.n& It hal 
to be probably a judicial enquiry, a 
high class judicial enquiry. I am not 
normallY in favour of judicial en
quiries. In many odd things, it 
happens, they are too lon;g"'W1nded. 
Aiain, that type of enquiry, if it ;s 
to be really ef!ective, I think, shoulll 
be limited. There should be several 
lIuch enquiries, if you like, In AsIIm. 
Because, the moment you ,0 In a bi, 
way in the whole of Assam, you 
let yourself in for a long term 
affair. I therefore accepted the 
recommendation made by Shri 
Jain's delegation that they should 
be like a Goreswar enquiry by 
a High Court Judge. But. have 
another enquiry, have tw~ or three 
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simultaneous enquiries to get at the 

culprits, high class people conductin, 

them, of course: normally speaking, 

I say judicial people sometimes may 

be: but must be an independent en

quiry. That is one line of enquiry 

with which we are completely in 

agreement. In fact, we want to have 

that done. That is one thing. 

The other is quite a different type 

of thing, an enquiry into the causes 

and the remedies. That is also a very 

important enquiry. I entirely agree 

with Acharya Kripalani about the 

importance of this. But, in the very 

nature of things, that is so important 

and requires so much of deep investi

gation and all that, that you cannot 

tie it up with the other one. If you 

do, both suffer. If you tie it up, the 

first enquiry into malefactors gets 

delayed, gets tied up with other 

matters and months pass, may be, 

years pass. It is not the way to do 

it. Therefore, that major enqUiry 

.hould be a separate business. 

I submit that the first enquiry or 

enquiries should take place as rapid

ly as possible to get the male!actor~ 

and others. The second type of 

enquiry is one which should take 

place somewhat later when conditions 

are more appropriate for it. It should 

be admitted that that is important, 

because, I honestly feel that if we do 

not have that enquiry some time or 

other, there will be a gap which we 

have not filled and difficulties, etc., 

will arise later. It is a very difficult 

probJem. We have to consider it. 

In the last words that Acharya 

Kripalani said, he referred to the 

parties and the rest. For my part, I 

am perfectly prepared. Naturally, 

parties are normally judged by indi

viduals in the party, what they do or 

as a party. I do not mind any kind 

of an eonquiry into the activities of 

any party there, Congress or other. 

It is not quite clear to me how to deal 

.... ith it. 1 am prepared to say that 

this can be examined by any com

petent authority. To some extent, the 

first enquiry, that is the search for 

malefactors, will cover this. Some 

individuals will come out. Some 

information may come OUt as to the 

working of groups. That is all right. 

We can deal with that. The second 

enquiry, the more comprehensive 

later enquiry into a wider field may 

also throw some light. I do not Imow 

how to deal with that. Is there "

third series of enquiry of parties? 

For the moment, my mind is not quite 

clear. 

Any how, to repeat, I think, the 

first step that we should take is to 

have quickly a competent high class 

enquiry in regions of Assam where 

this has occurred, one, two, three 

regions separately, not a whole one, 

because that would delay matters and 

they get tied up, to get at the cul

pri ts and punish them. I do not fully 

agree with my colleague Shri A. P. 

Jain that it is a pure polico;, matter. 

It is something more than a police 

matter: much more so. Although 

ultimately the police will have to· 

deal with it, this kind of thing does 

require another kind of an approach 

to begin with. We agree to that, and 

the second enquiry too, in principle, 

the deeper one, the probe. It is a 

difficult and long term one. Who will 

do this? I do not know. It is very 

difficulty. I suppose India can pro

duce good enough people to deal with 

it. I am not quite clear at the 

moment who should conduct it, one. 

two or three persons or who they 

are. I aIr not going to rule out any

body from it, either On the one side 

a high class judicial authority or 

people of some reputation and inte

grity in public life. Although I can

not say immediately, 1 do think that 

the other enquiry is very necessary. 

But, it should be somewhat separated 

and isolated from this immediate 

enquiry of getting at the culprits 

which must be quickly done. It must 

be quickly done, and that should take 

place at the appropriate time. That, 

broadly, speaking, is the Govern

ment's position. 
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tlhrl ~agl: May I have a clari1lca
non? 

Mr. Chairman: Only one minute. 

Shrl Tyagi: I cannot well under
~tand how an enquiry commission 
going to Assam can find out the cul
prits. There is some difficulty in 
.Jnderstanding because . . . 

Mr. Cbairman: Is it a clarification 
he wants from the Prime Minister, or 
does he want to make a speech? 

Shri Tyag:l: I will explain my diffi
cLllty. In an enquiry there are two 
things. One is investigation, which is 
generally done by the police agency. 
For the commission that you are 
sending, who will do the investigation, 
because it is not confined to one case, 
one gang or two or three persons. 

Mr. Chairman: We are entering into 
• detaiJed discussion. 

8hri Tyagl: I am explaining \he 
position. 

Mr. Cbalrman: The terms of refer
ence can be settled later. 

Shrl !'yagl: It cannot work, becaU8e 
if it is one locality I can understand, 
but it is spread over. So, one central 
little place of enquiry will not do. It 
reqwres a regular machinery for 
investigation of cases. Then only they 
can be put before the enquiry com
mission. 

Shri ".wabarlal Helma: I bave said 
that I accept the Jain Committee's 
Report that there should be such 
limited enquiries. They have 
relerred to Goreswar. Let us take 
Goreswar. First of all, I am thinking 
in terms of regions, one, two, three, 
four maybe, I do not know, because 
I want concentrated, quick work done 
there. And I want that enquiry to 
be under a competent person. He 
may be a Judge as he has recommend
ed, or may be some other independ
ent person you can get hold of. We 
are not going to send a somebody 
from here. We may be consulted, but 

ASlllm 

it is for the Assam Government ta 
appoint such an enquiry body as they 
have done in Nowgong. 

Shri Ranga: It can only be a police 
enquiry, if it is appointed by the 
Assam Government. 

Shri Tyagi: There must be some
body to prosecute . 

Shri Jawabarlal Nehru: A High 
Court Judge has been mentioned 
actually for it. It may be a High 
Court Judge, a Sessions Court Judge 
the point is he must be a competent 
person. As for what Shri Tyagi want
ed to know, ... 

Sbri Tyagl: Investigation. 

Sbli Jawaharlal Nehru: . . .obvious_ 
ly, in a sense investigation is normal
ly done by the .police. The police 
may not be, if you like, considered 
wholly impartial. That may be so. I 
cannot immediately say, but they will 
be such agencies as one can employ 
to find out the truth. Maybe some
central agency goes to help them. I 
cannot say immediately, but the point. 
is we want to get at the facts. 

Silri C. K. Bhattaeharya rose-

Mr. Chairman: If we allow toll' 
many interruptions, requests for clari
fication and interpolations, I think it 
becomes more difficult for the 
speakers. And there is very great 
pressure of time. So, I would request 
that further requests tor clarification. 
should not be made. 

Shrl C. K. Bhattacharya: But in
correct statements made should not 
be allowed to go uncorrected. 

Mr. Chairman: That may be correct
('d by some other speakers. 

Shri C. K. Bhattacharya: But the 
others may not know the facts. 

Mr. Chairman: He has already had 
a chance to speak. 
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Shrl C. IL BhattacharJa: I do not 
want to make a speech. Shri Jain 
stated that Assamese houses had been 
burnt in Cachar. That is the exact 
opposite of truth. I am prepared to 
go to Cachar with him today to find 
out the truth. There is absolutely no 
truth in that. 

Mr. Chairman: There are state
ment; wh:ch other Members naturally 
want to ct-allenge, but if this challen
ging and counter-challenging is per
mitted, there will be no debate. Shri 
A. K. Sen. 

The Minister of Law (Shri A. K. 
Sen): May I. at the very outset, ex
press my happiness and my pride at 
the high level which was struck yes
terday in the course of the debate in 
this House, and may I pay my tribute 
to our leader on the other side of 
the 'House. Acharya Kripalani, for 

the height he reached yesterday, com
pletely above party prejudice and 
above party alignments? May I re
new my hope that We shall continue 
to maintain that level till the conclu
sion of the debate, because, after all, 
this House has been called upon as 
possibly, I hope, it will never be called 
upon again to deal with a situation 
fraught with the most fearful poten
tialltie3? The potentialities have been 
clearly explained by the Prime Min-
ister. They really strike at the very 
root of our nationalism and our unity. 
Therefore, we shall serve, if 7 may 
ay sO humbly, much better the cause 
which we hold dear to ourselves, if 
we can keep ourselves :free :from pas_ 
sions and prejudices and refrain from 
indulging in charges and counter
charges, and try to concentrate on the 
essentials which alone will give us 
the key for opening the door of the 
solution, I have been a very unhappy 
man. 

An Hon. Member: Why? 

Shri A. K. Sen: Well, like most of 
us, and possibly those who come from 
Assam and Bengal have been more 
unhappy than others, though I am 
~ure this unhappiness is shared by the 
entire country today, 

It has been dlftlcult to get oneself 
lbove the various pulls which draw 
one in various directions, especially 
when chauvinism actually runs amuck., 
We have seen the worst phase of chau
vinism On the soil of Assam, and the 
most unfortunate part of it is that 
the vanguard of this movement has 
been led by the students, about whom 
We have been proud, and shall conti
nue to be proud, and who are the 
hope of our country for the future, 
for On them depends the future stren
gth and unity of our country, as I 
told them wherever i met them. 
Everywhere, the representatives of 
the Studen1!S' Action Council had 
been good enough to call on me. There 
are certain virtues of the Assamese' 
students which are not really to be 
found elsewhere, and they are bound 
to strike anyone who has eyes to 
notice. They are a disciplined lot. 
When they come in a batch, only one' 
speaks, the rest wait. They do not 
speak together. When I addressed 
meetings, and there have been very 
big meetings which I addressed, they 
stand in a line in discipline, without 
uttering a single word, and standing 
at attention sometimes for hours iD' 
the Sun. These are virtues which 
can certainly be harnessed for better' 
PlUPoses. And yet, this lovable lot 
of people has been employed to pur
poses for which the entire country 
now hangs its head in shame and 
tries to find a way out as to ho~ the 
damage done can be repaired best. 

One thing is absolutely true, and' 
that is that no amount of strong 
government can repair the breach. 
The ultimate solution lies in making 
the bonds of unity between the diffe
rent communities in Assam perma
nent and indestructible. Whatever 
other measures we take must be 
geared to that primary purpose. 
Strong action is certainly necessary, 
punishment is certainly necessary, be-
cause there have been very, very bad 
crimes perpetrated, and those who 
haVe perpetrated them cannot be let 
off without learning the lesson of 
their life, for the crimes have been 
d;rected not only against one commu-
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nity, whether men or women, but 
against the entire country. 

I was very touched when our col
league Shri Tridib Kumar Chaudhuri 
concluded his speech with an appeal 
to the entire country, when he said 
that if this happens when there are 
still the Prime Minister and Pantji 
to lead us, what is in store for us 
when, God forbid, they are not with 
us? For, after all, under the shelter 
and umbrella of theSe two great 
giants we have been feeling secure. 
We have been abusing them, we have 
been making complaints against them. 

Shri SUbiman Ghose (Burdwan): 
Assam has set the example. 

Shri A. K. Sen: Let us not accuse 
each other. Those who have eyes 
to see and ears to hear know that it 
is not always from one particular 
corner unfortunately today the ripples 
af this chauvinism cover the entire 
country, from the Punjab to the 
NEF A. And let us not blind our
selves to this fact at all; otherwise 
we shall not be doing justice to our
selves or to the country. It may be 
that the ripples are ftoods in some 

. places and trickles in other places, 
but the ripples exist everywhere. 

As 'I was saying, under the shelter 
af these two great giants, we have 
been feeling secure, thinking all the 
time that whatever we may do, every
thing will be set right. And that is 
why when things go wrong, the ftrst 
complaint comes against these two 
people. We have been so used to 
getting the protection, guidance and 
leadership from them that when any
·thing goes wrong anywhere, whether 
it is their fault, primarily, directly 
or not, we blame them. It is like 
the child blaming the father for not 
being guided properly or for going 
astray, and ·yet, it is our duty to tell 
~em what we think ought to be done, 
as the House fearlessly has expressed 
itself, irrespective of party alignmentr 
·on this occasion, for, this Is an iuue 
·which cuts across all party 'align-

ments lind groups; and the House 
must stand up and give leadership 
which will endure for centuries to 
come, and which will decide once and 
for all whether this country shall 
survive or shall destroy itself. . 

Whatever might have been the 
accusations against thOSe great 
leaders, let me, for my own self-for, 
I cannot speak for others-again re
new the hope that they will continue 
to lead us during the maze and 
trouble of our times, and that We shall 
be spared, and we shall be given the 
good fortune of being led by them 
for many more years to come. I say 
so, because I have to acknowledge 
with pain some of the attacks ..... . 

Shri D. C. Sharma (Gurdaspur): 
Nobody has accused the Prime Minis
ter or the Home Minister. 

Shri A. K. Sen: What did my han. 
friend Shri D. C. Sharma say? 

Mr. Chairman: I would request the 
han. Minister not to yield. 

Shri A. K Sen: As I said, am 
abSOlutely sure that the personal 
accusations against the Prime Minister 
and the Home Minister, which were 
even voiced yesterday and by respon
sible Members at the Opposition, 
whose honesty I have no reason to 
doubt, have been expressed, as I said, 
from that very sense of security which 
has been lulled into us, by the 
security that we have been enjoyinl 
ever since our 'Independence, notwith
standing the great crises which have 
overwhelmed our neighbours in Alia. 

13.13 hrs. 

[MR. SPIL\KD in the Chair] 

As I said, we have every right to tell 
them what we think should be done, 
as we haNe the duty to acknowledge 
the great debt we owe to them for 
the great leadership which we have 
received from them. Even 8hri Atulya 
Ghose speaking yesterday said that 
it is the Prime Minister who hu 
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taught us to differ from him. It is 
a ,reat lesson that has been learnt, 
for, he has not been a despot but 
a democrat every inch. And that is 
why I have come, not so much as a 
Mmlster ot tne Central Government 
but, to speak as an individual, feeling 
deeply in the matter, possibly more 
so because I happen to come from a 
State which has been most affected 
next to Assam by this holocaust, 
because after all, the streams of re
fugees coming in have not only upset 
normal life in West Bengal but have 
roused such passions and sympathies 
in an acute form in the hearts of men 
at the sight of suffering humanity, 
that we have really found it difficult 
to r'se above these and to see a clear 
picture for forming a good judgment 
and a corred judgment. 

Before 7 went to Assam, there were 
hundreds, literally hundreds of tele
grams and letters, which came to me. 
Why, I do not know. Little do they 
know that after all, I am a very weak 
member of the Central Cabinet, a 
very junior member of the Central 
Cabinet, though possibly I may try to 
do as much as I can; but, possibly, 
they think that my voice has some 
influence on thOse in whose charge 
the country's destiny is placed. 

7n the month of June, I remember, 
before Pantji went to Naini Tal I had 
told him about the grave happ~ings. 
I was amazea to find the amount of 
information which he had and the 
judgment he had already formed. 
People think that he has been very 
i«norant about the happenings. I 
have asked him, I do not know Whe
ther he will keep my request or not, 
to lay some of the letters, or at least 
to read out some of the letters which 
he had addressed to the Assam Gov
ernment, before the troubles, during 
the troubles and in the month of June. 
Some of the lettters, Jndeed, lOOking 
back in retrospect, appear to be pro
phetic. 7 think Shri La1 Bahadur 
Shastriji had also an occasion to look 
into the letter. 

It is not the time to apportion 
blames,-nor should we try to do so-

between the Assam Government and 
the Central Government. I do not 
want to do it, but it is my duty to 
ask Pantji to inform the House as to 
what he had done, Decause most of 
the accusatiOll$ 11-U111 t.il~ otht::i~ iid. 
have corne against him. 

Shri Aurobindo Ghosal (Uluberia): 
What he has done or what he has 
failed to do? What is your experien
ce? We want to hear that. 

Shri A. K. Sen: As everyone knows, 
I had gone to Assam in the first week 
of August, after the holocaust had 
already taken place over six dis
tricts, and after a good deal of pas
sion had been roused in West Bengal 
and possibly in the rest of the coun
try. In fact, at one time, the reper
cussions appeared to have been so 
acute that all of us had been livin, 
more or less in a state of nervous
ness. 

Acharya Krlpalani: Shail the House 
have the benefit of your report? 

Shri A. K. Sen: Acharya Kripalani 
knows very well that every report 
cannot be made public, but 7 shall 
certainly try to say something, as 
much as I ought to tell the House. In 
fact, with the permission of the Home 
Minister, I had already discussed some 
of the major things that I had the 
occuion to suggest, with the lead~rs 
of the Opposition including Dada 
Kripalani, and 7 am very glad to BIll" 
that my suggestions, broad ones, which 
can be disclosed to the House, met 
with ready acceptance from Dada, 
from Shri Tridib Kumar Chaudhuri 
and from the other leader. of th~ 
Opposition with whom I had a chance 
to discuss. 

I was corning to the tour of mine 
which I undertook in the first week 
of August. I went round all the Bix 
districts and I say almost every 
area affected by the riots. I was 
amazed to see the extent of the 
damage. Never have I seen such eX
tensive damage, in my Ilife. The 
datnnge to almost was extensive, and 
one has to see it to believe it. 
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Village after village has been des
troyed. Thousands of people have 
been rendei"ed homeless. And it has 
been rightly pointed out by all the 
speakers that the victims have been 
unfortunately poor peasants, potters, 
fishermen, artisans and small traders 
living far away from the towns, 
where the linguistic passions were the 
highest and the most acute. In some 
places, people had not even heard that 
there was quarrel going on in the 
towns over the language issue. I re
member particularly the village of 
some fishermen, about 62 families, 
living right on the Brahmaputra, 
Shri P. C. Borooah was with me along 
with .others. These people had come 
away from Pakistan ·after the Parti
tion, and settled themselves well. 
They were catching fish fairly 8UCCeu-
fully; they were amazed for the first 
time when their village was attacked, 
and they fled away. They told me 
that they never knew before, that 
there was any quarrel going on over 
the language issue. Their children 
were going to Assamese schools and 
were learning Assamese without any 
protest. Everywhere, in the Brahma
putra Valley, we heard the same story. 
Not a single Beneali-speaking man or 
woman had opposed the introduction 
of Assamese as the ofllcial language. 
And yet the most unfortunate thing h 
that these very people were struck 
dawn and became the sufferers. 

There was another thing absolutely 
obvious to the naked eye, and that 
9.'3.S that it was done in a fairly plan
ned manner. The Delegation presided 
over by our colleague, Shri A.P. Jain, 
has said so. The pattern was uniform 
everywhere and the methods adopted 
were uniform, and it is quite clear 
that the violence was not meant so 
much against the lives of the people 
as against their property, because in 
most cases people were given warning 
before hand to get away; in fact, they 
were given sufficient time to flee Then 
came young men "in buses and trucks 
with var)ous implements marking out 
the hou9'es to be destroyed or set fire 
to. 7t was carried out, more or less, 

in a semi-military fashion. This pbm
ned method cannot deceive anybody's 
eye. In fact, I was struck from the 
very first day I saw the way in which 
things had been done that it could 
not have been sporadic; nor could it 
have been a language riot. If it was 
a language riot, it should have hap
pened in places where the controver
sy was going on, not in places where 
the controversy had not even been 
communicated. 

'I agree with Acharya Kripalani that 
the miscreants belonged to the 50-

called educated classes. That is the 
most unfortunate thing about it; yet 
I deem it a hopeful sign that, by and 
large, the man in the village, the ordi
nary common man, felt shocked at 
these atrocities. If he did not feel 
shocked, we would have lost hOPe in 
our nation. The sign of this sense of 
shock and SOTTOW roused in the mind 
of the common Assamese was patent 
everywhere except in Goreshwar. 
Everywhere it was apparent that the 
people, by and large, had dissociated 
themselves from actively participating 
in it. About their secret sympathies, 
God alone knows, as one great Judge 
has rightly said, 'The Devil knoweth 
not what is in the mind of man'. But 
activily there was dissociation in most 
of the places affected. 

It was the act of these organise.! 
young men moving about in buses and 
trucks which actually resulted in these 
grim happenings. In fact, in man,. 
places we visited, there were Press
men with us-one or two of them I 
had seen On the Gallery yesterday
who had accompanied us for the flrst 
time dur.ing the riots. The Pressmen 
went round and sawall the affected 
areas. They were a Iso struck by this 
fact that most of th,.se people affected 
were sheltered in the villages nearby 
by neighbours whrl were Assamese; 
otherwise, most of them would have 
been either killed or maimed. They 
were kept and ted for days until 
they could return to their homes. It 
was only in Goresbwar that the local 
population en masse joined the riot. 
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It appears there is a peculiar problem 
there, the land problem, into which 
we need not go, because after all, the 
whole thing will come out when an 
inquiry is made into the incidents. 

But as I said, though the participa
tion of the educated classes is a most 
unfortunate feature of this entire 
episode, there is at the same time 
and the other hop.ful feature, becausl" 
it showed that the commOn man was 
against these atrocities committed on 
innocent villagers who had nothing to 
do with the langUage controversy. In 
fact, in every plat ~in some places in 
larger numbers and in other places in 
smaller numbers-we saw public par
ticipation in the rebuilding of houses. 
'I am sure Shri Jqin has seen it and 
Shrimati Sucheta Kripalani has seen 
it too. When I ..... as in Goreshwar, 
public participati"n was still in ill 
infancy. I underctand that it had 
jU3t started; one <'r two days before I 
had gone th~re. But in Tezpur, in 
places in Nowgon,. it was visible with
out any mistake. In fact, we were 
really pleased to _ee large numbers of 
volunteers, most of them from the 
Youth Congress, throwing themselves 
with the refugee. in rebuilding the 
houses. We saw actually absolutely 
complete houses in many places-the 
Pressmen also saw them. 

In one place, 'I shall never forget 
our experience, because not only I bu~ 
everyone who went with me, inclu
ding the Pressmen, was moved. W~ 
went to a village right on the Brah
maputra in the district of Tezpur. It 
is called Vishwanath. It is an old 
town. It does not look like a town, 
but it was a very ancient town during 
the time of the Ahom Kings and 
the old temples bu;lt by them 

are still there, preserved under 
the Ancient Monuments Act. Therp 
right on the banks of the Brahma· 
putra, study fishermen from the dis
trict of Pabna in East Bengal had 
after partition "orne and setUed. 

One thing is unmistakable in all 
these districts We saw. The refugeeJ 
from East Be~al who came Wer!! 
sturdy people, fearless people, who 
Bettled there with hard work' and 

sweat and brawn, and did well. They 
were people who were honest, hard
working, who never believed ''1 quar
relling with their neighbours and who 
were doing fairly well. These sturdy 
fishermen soon caught fish in quan
tities which were unthinkable in that 
area, and started exporting it all over 
the places. 'I understand the local 
fishermen felt pinched. It is alleged 
that many of them together with 
others came and completely burnt this 
village of fishermen. When we went 
there, men, women and children, 
women with babes in arms, lined the 
streets, fell at our feet and would 
not leave our feet. The collective wail 
was such that it was impossible to 
keep one's balance. In fact, by that 
time I had become so full up to my 
throat that my mind refused to enter
tain any further vistas of suffering 
humanity. I think that happens to 
everyone. When I went to one village 
after another, there was nothing but 
human suffering, wailings and weep
ings, of children, of women in dis
tress. 

Shri Tyagl: What a shame! 

Shri A. K. Sen: Everyone felt so 
overwhelmed and asked, 'Why should 
man fear man?' They speak a lan
guage which is an East Bengal dialect 
which is so near to Assamese that 
every Assamese also knew it. But the 
most happy feature was that a group 
of Youth Congress boys had come 
under the leadership of one of the 
most capable Youth Congress lE'aders 
of that district. Tezpur, as you know. 
is known as the 'Wardba of Assam'. 
It is the strongest hold of the Con
gres~, and they were very sorry hat 
un this stronghold of 'the Congress 
these things happened on a large scale. 
This is the district where I saw the 
largest number of Congress workers 
coming out and doing work for the 
refugees and these sufferers. 

Now, there was a big meeting orga
nised in which nearly 5,000 people 
from thE' surrounding villages had 
come, including many Muslims, Mus
lims who had possibly migrated epr-
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lier from East Pakistan long ago. 
There was a meeting. I addresiled it. 

I forgot to tell you that most of the 
houses were already built in a sort of 
ramshackle manner so .that people 
could live under them pending the 
arrival of this. This was done by 
local people in co-operation with these 
fishermen. They are fearless people. 
'1 saw their work at the site with 
bamboos and other things. We went 
there on the ,12th August. These 
things happened On the 10th July. 
Within a month, almost all the ltOUSE'S 
were rebuilt in a ramshackle way, not 
in a permanent way. 

After the meeting, I appealed for 
help, financial help, stating that mere 
help in kind-bamboos, lins and all 
those things-would not be enough 
and people must come forward witll 
money. Within 20 minutes, Rs. 820 
were collected, including, of course, 
Rs. 100 of mine. Rs. 820 were collect
ed, including Rs. 30 from the Press 
representatives and the rest were loll 
contributed by the local people. They 
came with Rs. 2, Rs. 5, 10 and 20 or 
Re. 1. And the sight was so over
whelming that the correspondent of 
the Statesman sent in a marvellous 
article touching on the prospect!: of 
rehabilitation inherent in that situa
tion. This was the physical aspect of 
what I saw. 

Coming back, I felt that sevE'ral 
things were necessary to bring back 
normal life in Assam. I could not 
agree with those who felt that normal 
life had returned. '1 still think it 
will take a long time for normal life 
to return in the sense of social re
lations reviving normal occupations, 
trade and other things being revived 
'and normal life being restored. We 
should not confuse normal life with 
pure law and order. Law and order 
has now returned. In tact lifter every 
five miles there is an armed police 
picket and there is constant patrolling 
of the affected areas. 50 long as that 
continued there will be no breach of 
law and order in a large Icale. There 

may be stray incidents here and there. 
But by no means normal life ltad re
turned nor will it return un1ess SC'l!~r
al things have happened in the mer.n
time. 

I felt that first of all the work of 
rahabClitation depended not merely 

On the physical aspects of the work 
of rehabilitation but on the psycholo
gical aspects very much. Unl2ss a 
sense of security had returned ;n these 
areas and unless these peoplE' felt that 
they can carry on their lives a" before, 
no amount of rehabilitation worK can 
bring about real rehabilitation. And 
for that several things were 'leces
sary.. Some of the decisions were 
taken immediately by the Governm .. l1t 
of Assam. I must say frankly that 
they did so without any demand or 
protest and in very good cheer. I 
said openly and also in my ~rivate 
conservations will those who were in 
authority in Assam that unless the 
people knew that the officers who 
were guilty either of negligence or 
connivance at these happenings were 
brought to the book, we will never be 
able to inspire confidence in the minds 
of the minorities. A decision was 
taken and it was announced imme
diately in all the meetings that Mr. 
Kidwai, the Additional Chief Secre
tary would enquire first about offlc.!rs 
in Nowgong and that he would take 
up later on district by district and 
deal with the officers who would be 
found negligent or would be found to 
have participated in the riots. 

The hon. Members will bear this 
in mind that so far as the officers are 
concerned, whether of the police or of 
the civil service, we can only take 
steps against them in accordance with 
the provisions of the Constitution and 
the civil service rules namely each 
has to be given a cha~ce and he has 
to be heard and each would be 
entitled to cite witnesses and to cross_ 
examine the witnesses cited against 
them. Therefore a general enquiry 
charged with the task of finding out. 
the deeper causes and remedies would 
not be suited to tackle the case of 
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each individual officer. If one judi
cial officer is entrusted with the job, 
it will take years for that· one man 
to do it because each individual 
officer against whom there is a charae 
either of negligence or of participa
tion has to be given a separate charge
sheet and he has to be heard and his 
witnesses are to be heard separately. 
I personally think that a civil servant 
who is fearless, who knows what 
administration is and who is not very 
much obsessed with the ideas of the 
benefit of doubt or things of that sort 
would be much more eftective in 
finding out guilty officers and in 
punishing them than a Judge who is 
naturally fettered by the limitations 
of his own procedure. And if we are 
really concerned with achieving the 
obje~tive of finding out the guilty 
officers and in punishing them, we 
should not be wedde'd to dogmas 
about particular types of enquiries. 
Generally, as you know, a guilty 
officer is proceeded with not by a 
High Court Judge but by an Adminis
trator who knows what his work is 
and how he should behave and what 
his functions are. It is a complicated 
task and I can tell you that on the 
books every officer has an answer. 

I will give you one instance. In a 
particular town, there were armed 
police available and yet many houses 
had been burnt in a bad way and' 
some murders had taken place. I 
asked them what the police were 
doing. I was told that this was done 
at a time when the armed police had 
gone 22 miles away and during their 
absence this happened and by that 
lime they came back from that spot 
E'verything had happened and they 
could not do anything else. So, an 
administrator, thoroughly conversant 
with the intricacies of administration 
and the tricks of the trade, if I may 
use that expression, would be a better 
judge of negligence, malefeasance and 
misfeasance on the part of the officers 
than possibly a high-powered judicial 
tribunal. People think as if a general 
enquiry Rt r'lTlr~ Dunishes the officers. 
It does not. Each oftlcer has to be 
punished separately by a separate 

charge-sheet. There are to be two 
notices, as you know. This is the law 
of the land; this is the Constitution. 

Now the next question is this. I 
told them that the people who have 
struck terror in the minds of the 
minorities and who have been res
ponsible for these ghastly devastations 
have to get the fear of their life in 
them, We must drive the fear of life 
into them so that they never would 
dare to do it again. I said for that 
purpose all possible opportunities 
must be given to accept even secret 
complaints and to entertain them and 
investigate them secretly and to arrest 
the people concerned without the 
formalities prescribed by the ordinary 
methods of investigation. Emergen
cies dictate certain deviations from 
normal procedures because conditions· 
are such that many people are afraid 
to file complaints publicly and yet 
are wiIling to offer complaints 
secretly. I also suggested that puni
tive taxes should be imposed where
ever there was a recurrence. Deci
sions on these lines were announced 
immediately by the Government with
out protest. and I must be fair to 
them. They not only announced the 
decisions at every meeting but they 
announced it in the Press also, though 
possibly equal prominence was- not 
given to these measures as some 
other matters. In this respect, I can
not compliment the publicity machi
nery of the Government of Assam 
which certainly did not function dur
ing the riots and functions AOt very 
efficiently even now. 

There were still certain other steps 
necessary, apart from these three 
suggestions announced by the Gov-
ernment of Assam during my stay_ 
I have written about them to the 
Prime Minister and sent copies to 
the Home Minister also. I have com
municated it to some of the important 
leaders of the Opposition and also to 
hon. Members from West Bengal. As 
a result of the representations which 
I had everywhere I went-the 
sufferers said: let there be someone 
from the Centre at least to see that-
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there is no lapse in the work of 
rehabilitation. I am a firm believer 
in preserving the authority of every 
St.ale because the Centre cannot and 
should not tak-e the responsibility for 
every State in every matter. I firmly 
believe that the duty of rehabilitation 
and the executive responsibility of 
rehabilitation is that of the Govern
ment of Assam. The Centre cannot, 
either as a matter of principle or as 
a matter of expediency, take over 
the du.y of rehabilitation wherever 
riots occur; it should not. It is not 
possible for the Centre to do it, 
because if rehabilitation is to be 
.effective it must be done by the local 
-officers with the co-operation of the 
local people. But I was of the view 
that the presence from time to time 
-of someone from the Cent.re would 
give confidence and also, possibly, his 
very physical presence would be a 
factor against lapses on the part of 
the rehabilitation machinery. It has 
been my experience there that though 
the policy adopted by the Government 
-of Assam to start with was not a bad 
()ne, yet those who were administer
ing that policy were rather stingy In 
their administration. Rs. 20, Rs. 30 
and Rs. 40 were being paid. I felt 
that it was having the effect of con
tinuing those people as beggars 
rather than helping them to stand on 
their feet as quickly as possible. I 
made it· quIte Known, an-d it was 
agreed to by the Finance Minister 
who was with me most of the time, 
that such stingy instalments lWaold 
not really carry out the work of 
rehabilitation. I was very glad to 
find from the recommendations of my 
1:olleague, Shri Jain, that he feels the 
same way. It has to be liberal. It 
lias to be quick. You must put the 
people on their feet again-the small 
traders on their trade, the agricul
turists on their agricultural opera
tions, the artisans on their occupa
tions-!!o that their lives as beggars 
come to a speedy end. That is the 
whole purpose. 

The longer you keep them 81 
1M!ggars the more you prolong their 

agony and the less becomes their 
sense of security psychologically, 
because a man without a job, with
out an occupation, who finds that all 
that he had built up for the last ten 
years have been lost and destroyed 
and he cannot get them back quickly, 
loses the sense of purpose, and soon 
develops a sense of frustration. And, 
along with that sense of insecurity 
comes an urge to go to West Bengal 
and find something better. Most of 
the people who have gone to West 
Bengal have gone there, certainly as 
a result of panic but. mostly because 
their normal occupations have gone 
and the poor persons have nothing to 
do excepting to roam about in the 
villages as beggars. Therefore, after 
some time, after a few days of idle 
life, a few days of pensive mood, the 
urge comes to go to West Bengal and 
find better prospects. Little do they 
know that there is no better prospect 
awaiting them in West Bengal, where 
we have not been able to clear two 
lakhs of refugees yet who came from 
East Pakistan as far back as 1950. 
Yet that urge comes, and that explains 
why there are 50,000 refugees now 
from Assam in West Bengal. I made 
that suggestion to the Prime Minis
ter. It is for the hon. Home Minister 
to announce the policies- on the report 
of Shri .rain and on the suggestions 
that I have made. He will no doubt 
do so. 

Shrl Trldib Kumar Cbaudhuri 
(Berhampore): Will the hon. Minis
ter care to explain one thing? Reha
bilitation being a concurrent subject 
i.. there any bar to lhe Centre super· 
vlsmg, looking into and taking 
charge of rehabilitation? 

Shrl A. K. Sen: The word "super
vision" means nothing. I think it is 
co-operation more than supervision. 
It is mutual assistance. We are l101It 
undertaking the supreme human task 
of rehabilitating thousands of people 
who have been uprooted from their 
homes. There is no question of pres
tige involved. There ill no question 
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Df legal complications involved. It is 
.a question of co-operative effor~ a 
~uestion of mutual assistance. So far 
.as I am concerned, I am willing to 
go there as an ordinary citizen-I told 
the Prime Minister-and work there 
until rehabilitation is completed. 

Shri Tridib Kumar Chaudhuri: My 
:idea was ,that there is no bar in the 
.centre sending somebody to do these 
things. 

Shri A. K. Sen: No bar. The Con
.stitution does not prevent anyone 
from going there: That is a different 
matter. We are not talking about 
law now. But I have no doubt that 
the Assam Government will not 
Clbject to anyone going from the 
·Centre. This talk of supervISIon, 
1aking over and all those things create 
-complications. Let it not be forgotten 
there is a public in Assam, there is 
-a Government in Assam and they are 
,endowed with- the same sentiments, 
the same feelings as we have. So 
tltings which can be done more 
.smoothly should not be sought to be 
done in a manner which arouses 
oOpposition because, after all, it is the 
object of all of us to facilitate rehabi_ 
lita ~ion as weIl as we can. Then 
these legal squibbles, status and com
llarative importance are of no conse
-quence. So far as the Centre is con-
-cern ed, the Home Minister has been 
writing all the time: "My assistance 
is at your disposal." -

Shri N. R. Ghosh (Cooch-Behar): 
Will it not bring the sense of security 
-more quickly and make it more 
effective? 

Shri A. K. Sen: I said thai the 
mere presence of a representative 
from the Centre, apart from the legal 
status, would bring a sense of 
·security. That is what the sufferers 
said. After all, they have a voice in 
"the matter. If they feel that some
-body representing the Centre should 
be near them even at least for com
municating certain things, that cer
tain I y is a factor worth heeding ,to. 
_993(~D-8. '~ 

The next point which I thought was 
of impol"..ance was that the army 
should give as much help as it can 
in the work of rebwlding the houses . 
First of all, Sir, they are a 'disci
plined community. They work well. 
Their presence in these affected areas 
in helping the refugees to build their 
houses not only symbolises that the 
whole country is behind the sufferers 
but- also, possibly, expresses the stern 
determination of the Centre to deal 
quite firmly With the law-breakers. 

Well, the Centre has certainly 
taken {hat decision. I think the Army 
has already started working on those 
lines. The next matter on which I 
felt that the Centre ought to assist 
was in helping the work of rehabili
tation financially because, after all, 
though the finanCial responsibility, 
again, is that of the Government of 
Assam primarily, yet, in such a task 
of gigantic proportions the Centre 
should certainly assist the State--the 
quantum is a thing to be worked out 
by mutual consultation. 

Then, the most important thing I 
felt was that those who incited the 
map or incited the young boys-good 
material-into such despicable action 
ought not to go unpunished. It was 
represented to me that many of the 
cases registered had failed to touch 
the really guilty persons. There had 
been these 4,500 arrests corresponding 
to so many cases registered. It was 
represented that apart from these 
there were others who were guilty 
and who were not yet caught. The 
only way by which you can_ find out 
who are these others is what the 
Prime Minister has said. Set up local 
investigations-judicjal--and work 
quickly to find out who in each area 
are the guilty persons who have not 
yet been caught. 

There is some misunderstanding on 
this point. Neither the Government 
nor an Enquiry Commission can 
punish the guilty. As you know-it 
does not require any knowledge of 
law to understand it-a man if ulti
mately after ,investigation is found to 
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be prima. iocie guilty, he has to be 
prosecuted in a court of law. Then 
he has to be convicted on proper 
evidence. 

Shri Tyagi: What will be your 
investigating machinery? 

Shri A. K. Sen: We need not com
mit - ourselves to anything, nor does 
the HO)1se want us to mention that 
machinery straightaway. ' It is enough 
to say that there should be an 
impartial and independent machinery 
charged with this duty in sever91 
zones, because if you lump the six 
districts the tribunal will take years. 
First of all, the problems are different 
in differen t districts. As I said in 
Goreswar public participation was 
less than others. In other areas it 
was different. Though the pattern of 
the riots was the same, for quick 
work and finding out the guilty you 
should not lump them together. I 
had discussion with the Prime Minis
ter several times apart from wha:t I 
had written to him, and he has deeply 
thought about this matter. We were 
trying to think out how quickly we 
could achieve the purpose, because a 
lengthly enquiry into the deep-rooted 
causes and finding out remedies would 
take a long time. We thought that 
if each individual case in each indivi_ 
dual area was tacked on it would 
take years for a ludicial tribunal to 
conclude its work and by the time 
1hat tribunal finds out who the others 
are who are guilty the evidences will 
disappear. Therefore, consistent with 
the objective we had-to punish the 
guilty-we thought it was better to 
set up judicial machineries in dBrerent 
areas simultaneousl1f and that would 
achieve the object of finding out who 
the others were who had not yet been 
proceeded against in a court of law 
-whether they are politicians, 
student leaders, Congressmen or non
Congressmen, P.5.P. men or non
P.S.P. men, it does not matter. This 
is a national issue. 

Acba",. I[ripa1anl: May I noint out 
one thing to the hon. Law Minister? 

I have moved an amendment. for lin 
enquiry committee. An enquiry com· 
mittee is being confused with so many 
things. I assert that such an enquiry 
committee does not go into the details. 
the individual cases, of-what th~ 
administrators here or there did. It 
goes into the causes of what has 
happened. I am not thinking in terms 
of punishment even. We must know 
wliere we stand. 

Shri A. K. Sen: I agree with him 
en~irely. I was going to say so. 
Acharya Kripalani was perfectly right 
when he said that the primary func
tion and object of such an enquiry 
is to go into the deeprooted causes 
and to find a remedy, and not to go' 
into individual cases. That was the' 
purport of what Acharya Kripalani 
said yesterday and today. I agree 
with ,it entirely. 50 does the Prime 
Minister. Because, if we go into 
individual cases, there may be 
thousands, and we shall be bogged 
in to the details of those individual 
cases, and an enquiry committee is 
not really suited for these individual 
cases as Acharya Kripalani said. I 
entirely agree with him, with respect 
I entirely agree with him that this 
enquiry is absolutely necessary, 
namely, to go into the deepseated 
causes and the remedies and other 
circumstances connected with them, 
because, without them, our future' 
policies would only be uncertain and' 
vague. But yet, there is the primary 
necessity of bringing the guilty to 
book and finding out who are the' 
big or the small fries responsible in 
each local area in inciting the 
troubles, and it is also the liuty o£ 
the Government to act by setting up 
a quick machinery. I personally 
think,-with which the Prime Minis-
ter has agreed-that a judicial machi
nery in different zones, not only in 
Goreswar as suggested by Shri A. 'P. 
Jain in the report, may be set up. 
Assam may be divided into di1!erent 
zones, so that the machinery maT 
proceed with the work as quickly as 
possible. 
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Acharya Kripalani has done a real 
service to the nation by elaborating 
clearly what the purpose of an 
enquiry is. It is in the minds of 
many people including thousan'ds of 
people in West Bengal t.hat an enquiry 
committee will find out each and 
every individual malefactor. That 
is not so, as Acharya Kripalani says. 
Then that is not the enquiry we want. 
For that, a bigger enquiry, as the 
Prl'me Minister said should be set 
up. I personally think that it must 
be set up. But yet, by the very 
nature of the circumstances, it cannot 
function now. How can it function 
now? Where are the witnesses? 
Where are the people? If it was to 
be done tomorrow, there would be 
nothing achieved by it. Therefore, 
the enquiry committee or judicial 
investigation-I should rather prefer 
to call it an investigating committee 
functioning judicially with judicia] 
officers charged with the duty of 
finding out the guilty, the malefactors, 
in each area-should start working 
immediately. That is necessary. 
About the other thing, I am sure-
and I personally feel-that it must 
come. I agree with Acharya Kripalani 
on that point but I fail to agree with 
him that it should start tomorrow. 
It cannot. It must be left to the 
Government to choose the appropriate 
time as to when it should be set up. 
It is difficult to define the appropriate 
time when things are so abnormal 
everywhere from district to district, 
from place to place. It may be six 
months, eight months, ten months or 
even one year. It is so difficult to 
specify any tUne. It depends upon 
human behaviour. 

I have talked to each individual 
leader of the Bengali-speaking com
munity in every town. I asked them 
the simple question: "If there is an 
enquiry committee tomorrow, will 
yOU be able to put up your case?" 
They said: ''Certainly not now." But 
all of them said that an enquiry com
mittee should be set uP, because a 
permanent solution has to be found. 

So, Sir, these are my submissions. 

I know that many hon. Members are 
exercised as to what I have said in 
my report to the Prime Minister. I 
have said as briefly as I could, and 
yet as clearly as I could, my own 
views in the matter. I personally 
feel that it is the duty of every 
democracy, to set up an investigating 
machinery, when a holocaust like the 
one in Assam overtakes us, because 
that gives confidence in our demo
cratic machinery and the processes 
through which we function. One of 
the essential ingredients of demo
cratic Government is that nobody is 
above law, however big he may be 
and to whichever party he may 
belong. If anybody offends the law 
and the Constitution of the country 
he must be struck 'down with the arm 
of law. The arm of law is long 
enough to reach everyone. Therefore, 
judicial investigation and punishment 
of the guilty are written into the 
very texture of our democratic Gov
ernment, and there is no question of 
the Government trying to shirk 
it. I say so because some have 
expressed the view and have 
even challenged the bona fides of the 
Government in suggesting that the 
Government is interested in suppres
sing the guilty. Nothing could be 
further from the truth than this alle
gation. To find the guilty and to 
punish them, the Government should 
certainly be depended upon to set up 
the processes which will work quickly 
and effectively. As the Prime Minis
ter said, it may be four or five places, 
simultaneously, instead of one big 
enquiry connected with each indivi
dual case. Even Acharya Kripalani 
said openly that he does not want an 
enquiry into these individual cases of 
guilty persons and that it should not 
get mixe'd up. He said 80 rightly. 

I say, speaking only for myself, 
that I believe that not only must the 
guilty be found by these zonal 
enquiries but there should also be an 
overall investigation by a judicial 
authority into the causes and the 
remedies of these riots. After all, it 
is only by that that we shall be able 
to shape our course for the' future. 
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rShri A. K. Sen 1 
Before I resume my seat, may I 

make an appeal? This appeal is 
meant both to the Assamese and the 
non-Assamese in Assam. I have 
appealed to 811 the leaders of the 
political parties individually, to 
Acharya Kripalani, to Shri Hem 
Barua, and to all the leaders of all 
parties in Assam individually. I have 
told them indiYidually, some names, 
which had been mentioned to me,
belonging toO their parties. I have 
told them that this is the supreme 
task of the nation in which all the 
parties must throw themselves. I have 
said the same toO Shri Goray who has 
been there the other day. It is not 
the work of the Congress alone, not 
the work of the Government alone .... 

Sbri Hem Barna: No names were 
given to me. If the names were given, 
we would take strict disciplinary 
action. 

Mr. Speaker: Let him fin!sn. 

Shri A. K. Sen: I have not given it 
to you. But I have mentioned some 
names to Acharya Kripalani. It is not 
my business in fact to mention names, 
Oc.. ... u;~ it woul<l arouse more passion, 
lbut I certainly appeal to them that all 
.of thl.'m must go back to Assam and 
j Din together so that the m1norities 
1eel that they are not terrorized any 
more but are in the bands of people 
~ ... ho are worthy to discharge thE' +Tllst 
which the nation has imposed uoon 
\hem. It is the supreme task whic~ 
the nation demands of them and I 
have no doubt that they will not fail 
In their duty. 

Sbri Hem Barna (Gauhati): As a 
humble representative from the State 
of Assam, may I tell you and through 
you the whole country, how deeply 
sorry we are because we have become 
of late the source of agony and sorrow 
to the whole nation? May I also tell 
you that the simple people of Assam 
~-ho lack sophistication, are spon
taneous and sincere in their contri
tions as they are in their infrequent 
moments of explosion? 

Now, there is no use trying to gloss 
over the inc:dents there. But then, 
there are certain facts. Our sense of 
news is being warped and harrowing 
tales are blazoned forth, while the 
little acts of sympathy and under
standi:~g-real action-between the 
communities are relegated to the dry 
limbo of neglect. That is what we 
find. There are Members who have 
spoken about blood and tears in this 
House. I just want tn tell you there 
are instances of people even during 
these hectic days who came forWard 
to give shelter and protection to these 
people. These little acts of goodness 
and kindness are not recorded in his
tory and are not recorded in news
papers as well. I have seen people in 
the midst of flaming passions giving 
shelter and protection. 

14 hrII. 

I have seen with my own eyes heart
warming scenes of our people coming 
to the evacuee camps and asking the 
people there to trust them and to come 
back to their hearth and home, pro
mis;ng to build up their houses and 
promising to do everything for them. 
One thing pains me most. When there 
is emphasis put on certain aspect of 
things, in the heat of passion. all this 
is forgotten. This is the most unkind
est cut of all. This is the most agonis
ing experience of history. 

About the students, the entire stu
dent community is sought to be tarred 
with the same brush. How stupid it 
is to tar the entire student community 
of Assam with the same brush! There 
might be some misguided elements 
who joined up the fray; I do not deny 
that. But to say that the ent're stu
dent community was involved in it is 
the height of folly, because I know 
personally, student leaders came to me 
personally. I know how sorry they 
were for the disturbances and how 
much acute and keen they were for 
establishing peace. They went to the 
corners of the villages and other places 
to bring back sanity to the people. If 
there is indiscipline among the stu
dents in Assam, I would say that in-
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d'scipline conforms to the pattern of 
indiscipline in this country, in the edu
cational institutions in the whole of 
India. Therefore, to single out the 
students of Assam and blame the 
entire student community there is 
wrong. 

Sir, nobody will deny the importance 
of mutual trust, goodwill, confidence 
and co-operation. But can you have 
an atmosphere of goodwill, confidence 
and co-operation, without the people 
and the students of Assam being in it? 
Let us for once try to build up the 
fabric of Indian unity and make it 
seamless. That is what I feel. 

About the partition vict;ms, my pro
found sympathy goes to these victims. 
But at the same time, we must not 
forget that these are the people-the 
Assamese-who offered shelter, home 
and hearth and hospitality to those 
people coming from East Pakistan
six lakhs of them were offered shelter. 
Why should we forget that aspect of 
the matter? What about the peasants? 
There are about Ii million landless in-
digenous peasants. In spite of that, 
six lakhs of people coming from East 
Pakistan have been offered shelter 
and hospitality, home and hearth. We 
must not forget that aspect of things. 

It is true that partition left deep 
wounds on West Bengal. But parti
tion has left deep scars on the face of 
Assam also. Geographically speaking, 
the link that unites Assam with the 
rest of India is tenuous--it is only a 
corridor of 45 miles. But emotionally 
speaking, the link that binds Assam 
wrth the rest of India is much 
stronger. We must remember that. It 
is this consideration that makes me 
refrain from making charges and alle
gations, even though I can make 
charges and allegations--if I want, I 
have a galore of them-but it is this 
consideration that makes me refrain 
from making charges and allegations, 
if not to vindicate ourselves, at least 

. to explain our position. That is why, 
though I have found people unburden 
themselves in the white heat of indig
nation, I have chosen to be quiet and 
subdued. There has been profuse miB-

understanding and there is misinter
pretation of our motives and aspira· 
tions. But then, I am confident about 
one thing, that the rest of India will 
see the light in the correct perspective 
and not with a pair of jaundiced eyes. 
That is why I am not indulging in the 
sort of speeches that I have been hear
ing since yesterday. 

On the opening day of Parliament 
while speaking on the adjournment 
motion, I referred to certain deep
rooted causes that led to this holo
caust. I do not want to refer to th$ 
past events or the genesis of the lost 
sources of history. But I can certain
ly say about the factors and forc~ 
that shape the psychology of modern 
Assam and provide the warp-and-wool 
of social life there. It took Britain 90 
years to conquer India and Assam 
was the last to come within the ambit 
of the British empire. We were one 
of the most intractable people in get
ting ourselves accommodated and re
conciled to the ways of our imperial 
masters. That is one of the primary 
reasons why, naturally enough, thl> 
progress of education in that State is 
slow and sluggish. Now, during these 
years of freedom, there has been IIJI 
expansion of educational facilities aM 
educational avenues. As a result of 
that, there is a new renaissance ~ 
Assam. 

But it pains me to see that there l! 
a feeling in us-we feel we are con
stantly elbowed out at the crowded 
table of the opportunities of life. When 
there is a feeling like that, a persis
tent feeling that we are constantly 
elbowed out at the crowded table of 
the opportunities of life, it is quite 
natural for us to lose our self-control. 
In this holocaust, I would rather say 
that it is this sense of accumulated 
anger, this persistent feeling of the 
people that they have been neglected, 
that dominated the passions of every
body. In the context of that, passions 
overpowered reasons and mob
frenzy overpowered the organised will 
of the people. 

Acharya Kripalani: You yourself 
said that it was not the language 
question. 
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Shri Hem Baraa: I am not saying 
like that. My friends here and Dr. 
R. C. Roy have also said that this 
movement was a pre-planned move
ment on the part of the Assamese. May 
I draw your attention to the fact that 
in as many as 8 places, where lethal 
weapons, acid-bulbs and unlicensed 
guns have so far been discovered, none 
of these places belongs to the 
Assamese. Who organised it? Who 
pre-planned it? 

Shrimati Renuka Ray (MaIda): The 
Bengalis organllled it. That is your 
argument. 

Shri Hem Banla: I do not know, 
Madam. You know better. 

While I am sorry because of the 
sorry incidents, I do not have any rea
sons to be ashamed for demanding that 
the official language of Assam should 
be Assamese. I would tell you, in 
almost all the sister States, this q \lei-

iioo has been settled. But what about 
Assam? It is hanging fire for a long 
time. This demand for the recognition 
of the Assamese language is made by 
almost all the political parties-the 
Congress, Communist and P.S.P. Thil 
hu exercised the minds of the people 
foe a long time and the people have 
tOlerated the shelving of this issue all 
1hse years. 

Skrl Bimal Ghase (Barrackpore): 
'ilhelving by whom! 

Shri Hem Baraa: By the people. In 
the Assam State Assembly, there are 
105 members, out of whom 75 are 
Aisamese-speaking. Have they not 
Dawn commendable forbearance hy 
not trying to force the issue. on the 
legislative anvil? They have not done 
i.. Is it not something reasonable? I 
.... sorry to say that reasons are an 
lIII8.thema to some people. Why should 
';he Bengali language be apprehensive 
of. the Assamese language? Bengali 
language IS considered to be one of 
the most weil-developed ~anguages in 
the world. Even the mighty English 
language had to bow before it and 
absorb some of its beauty and adorn
men~ I do not know why they are 

unhappy about it. I do not know why 
they should be' apprehensive about it. 

An Hon. Member: Where is the 
apprehension? 

Shrl Hem Rarua: There is appre
hension. Then, Sir, how could the 
candle-fiame of the Assamese language 
6Ustain itself against the clandescent 
light of the Bengali language, if the 
Bengali language is also made one of 
the official languages of the State of 
Assam? 

Then we have been arraigned for the 
census figures of 1951. I have gone 
through the census reports from 1891 
to 1941, and all these reports are pre-
pared by alien hands. These reportll 
did not anticipate the present contro
versies, but decades after decade£ offi
cers in charge of the census have stat
ed that out of apathy and ignorance 
the census figures were deftated ao far 
as the Assamese-speaking people are 
concerned and inflated, so far as thl! 
Bengali-speaking people are concerned. 
I have with me extracts from these 
reports. This, I say not in a spirit of 
acrimony but only with a view to put 
the records straight. 

I have here a suggestion to make 10 
far as the next census is concerned. 
I want the Government not to econo
mise. They can send out enumerators 
in pairs, three if necessary, Assamese
speaking, Bengali-speaking and Hindi
speaking, if you can spare one, in order 
to count the heads. I am confident 
that the census of 1951 will stand the 
most scrupulous scrutiny of 1961. I 
have no doubt about it. 

Here I want to pay a tribute to the 
Leader of the House. Even in the 
midst of frenzy, in the midst of the 
atmosphere surcharged with passion 
and emotion, he has maintained an 
enviable standard of fairness and sym
pathy for thO8\:! who do not have elo
quent articulations at their command 
or do not have a powerful publicity 
apparatus with them. I just want to 
say that the PriI:ole Minister has scat
tered on the lacerated limbo of Assam 
aot the acids of despair but he hal 
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applied the ointment of understand
ing. 

I want to warmly congratulate Shri 
Jain also; because he has t.aken a: lot 
of trouble with his colleagues to 7i~it 
.Assam, and I am happy to Say that h~ 
nas, after ten days of investigation, 
-come -at the conclusions which the 
Prime Minis·ter arrived at on the mo:-
TOW of the frenzy. 

Now, aoout the leader of my party, 
I listened to him with deep respect. 
In ancient times, in order to ward off 
national calamity the wisest of the 
-community used to sacrifice his ol..,n 
son, or offer his own son into tb~ 
saerificial fire. Now, possibly in order 
to prevent disunity and in order to 
:arouse the conscience of the nation, 
he wants to offer us, me and my party 
<:omrades in Assam into this sacrificial 
fire. I would have liked it very much, 
if he would have considered us really 
-worthy of that. We would have been 
happy to be the sacrificial offerings. 

Aehar,'& KrlpalaDl.: May I inform 
this good son of mine that whenever 
1 have gone to Assam I have warned 
the Assamese that they are living on a 
volcanoe, they must settle their quar
rels with the Bengalis and with the 
hill people. And I again tell them 
. today, "if you do not do it, you will 
suffer, the province will suffer and 
India will suffer". Have I said this or 
not? 

Shrl Bem Barua: Oh, yes. 

Acharya KripalaD.l A father can 
only tell his son. He cannot make him 
do it, if he is a grown up son. 

Shrl Bem Barua: But while he 
makes this sacrificial offering, he must 
have confidence in the innocence and 
integrity of the offer, whidl alone 
would make the sacrifice meaningful. 
He and the Chairman of my party, 
8hri Asoka Mehta, have tabled an 
amendment to the main resolution de
manding the judicial enquiry. I wel
eome a judicial enquiry whole-hearted
Iy. I know there is nothing against it 
in Assam. We do not have anything 

to fear, we do not have anything to 
hide. I throw the gauntlet; let it be 
taken up whoever wants to take it 
up. That is why I say, Sir, we stanel 
rock-like behind this demand for a 
judicial enquiry. And it pains U~, 
while demand:ng a judicial enquiry, 
simultaneously Dada has passed a 
verdict against us. These two things 
cannot go together. 

Now. there lire other alligations 
made against us.. about - our -political 
complications and ill that. I can tell 
you, our party colleagues in Assam 
enjoy sufficient goodwill of the people. 
If we have hankered after political 
power, possibly the people would have 
been too glad to give it to us, provided 
we are ready to pay the priee for it. 
But since our political comrades bold 
the principles dearer to their heart&. 
dearer than political power or pelf. 
they continue to be where they .re. 

There are same peoplefroin WIIIl 
Bengal who speak of a conspiracy. Yes, 
Sir, I say there is a conspiracy, a web 
of conspiracy has settled on the lIOil o! 
Assam for generations and its threads 
and tentacles are spread beyond t1le 
borders of the . State of Assam. I IIBY 
of the web of this conspiracy the 6pln
ning spider resides nowhere in the 
Brahmaputra valley . 

Shrl """81'1: InBia knows how te 
meet it, and it shall be met. 

Shrl Bem Barua Yes, that il true. 
Thank you very much. 

There is a conspiracy, so far as the 
top police bureaucracy is concerned In 
Shillong. Would you imagine that tile 
top police bureaucracy at Shillong gave 
out officia:I secrets to the press and to 
the people? Would you believe it! I 
can give you instances ae:alore. 

Now, the shooting down of a stud.t 
within the college campus is also a part 
of the conspiracy. There is a huce 
conspiracy going on in Assam and p<!II-
sibly Shri Jain got a scent of it. I 
heard, Sir, that the circular which WAi 

referred to by Shri Jain yesterday on 
the ftoor of this House, which WIIS 
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issued on the 1st of June, was handed 
over to him, not when the I.G met him 
in the deputation, not at the dinner 
where he promised it, but it was 
handed over to h m afterwards. Then, 
I asked a Minister in Assam and he 
said: we have ransacked all the files, 
there was no circular like that. 

Now the fair valley of Assam was 
plunged into tears and turmoil c'nly 
after the incident of 4th JUly. It IS 

this incident from which the orgy or 
violence sparked olf. But, S r, Presl·· 
dent's rule was being demanded by ~ 
certain !lection of the people as "arly 
as the 13th of June. Why should it be 
like that, if the announcement of the 
Chief Minister of Assam on the :!3rd 
of June was a sufficient indication of a 
satisfactory solution of the language 
problem? What was the sense in de
manding the President's rule :n season 
ud out of season, I cannot understand. 

I would request you, Sir, and the 
members of this House: let not the 
integrity of the people of Assam be 
doubted; let not the integrity of the 
chosen, representatives of Assam be 
doubted. I want to make a humble 
appeal to you. If the salt is drained 
of iis savour, wherewith will it be 
salted? 

Now, rehabilitation must be the top 
most thing in our mind, and I say that 
all roads must lead to the Rome of 
Rehabilitation. In the context of tllat, 
I would request my friends from West 
Bengal not to create more tensions. 
There is tension in the atmosphere, 
and that tension must be minimised. 
And we make an appeal to the Gov
ernment of India to be generous in its 
help. 

There is no use trying to indulge in 
exaggerated statement in this context. 
Yesterday, it pained me when I heard 
Shri C. K. Bhattacharya saying some
thing about Dulal Barua, the student 
leader. I do not hold any brief for 
him, but them he said that the student 
was aged forty. Now, he is barely 30, 
not even 30. He said that he is the 
fa ther of five children. 

An Hon. Member: Four childern .. 

Shri Hem Barua: Yes, four children, 
May be, why four in course of time, he' 
might have forty children. But, at the 
present moment he is the father of only 
one child, a tiny ·baby. Then, Shri 
Bhattacharya said that the student. 
leader was an under-graduate, who 
was given a stipend by the Govern
ment of Assam to join a post-graduate' 
course in Gauhati University. To say 
that an under-graduate can join It 
post-graduab class of an Indian 
University, I say, is a reflection on the
Indian universities, is a reflection Oll". 

Dr. C. D. Deshmukh, a reflection en 
Dr. K. L. ShrimaIi. Why should there
be exaggerations like that, I do not 
understand. 

Shri Feroze Gandhi: May I know 
how many criminal cases are pend
ing against this student leader? 

8hri Hem Barua: It is in the report 
I did not make any challenge and I 
did not say that there are no criminal 
cases against him. I do not hold any 
brief for him. I say: let the law take 
its course. What I say is that nothing 
should be exaggerated. 

Yesterday, the hon. Prime Minister 
said about a man who was supposed 
to be dead and he appeared before 
him in flesh and blood. I say that this 
sort of exaggeration is going on and 
Shri Chapalakanta Bhattacharya add
ed to that exaggerated stuff... (Inter
ruption). 

8hri B. Das Gupta (Purolia) 'l"ose

Shri Hem Barna: I think I have al
most exhausted my time. In conclu
sion ..... 

8hri C. K. Bhattacharya: I did not 
exaggerate. understated. There 
are a number of criminal cases against 
this man-cases on charges like 
dacoity-and these cases have never 
gone up for hearing. 

Shri Hem Barna: I have not denied 
them. I do not hold a brief for that 
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man. But the hon. Member was res
ponsible for exaggerating things 
in the context of rehabilitation, in the 
context of amity and goodwill bet
ween all the communities living in 
&sam. I say that there' must be no 
exaggeration. There must be cool
ness. There must be a correct 
appraisal of things .... (Interruption). 

Shri B. Das Gupta rose-

Shri Hem Barua: In conclusion. 
make.a request to you .... , .. 

Mr. Speaker: Order, order. The 
point is simple, namely, whether there 
has been such a serious damage done 
to property and men as has occurred 
here. Was any single Assamese 
molested by the Bengali-speaking peo
ple there? If that has happened one
sidedly, how to prevem it? What 
action should be taken? Where should 
we go even if there would have been 
some cause for some grievance bet
ween the two? Is all that justifiable? 

Shri Hem Barua: I have enumerat
ed the causes .... (Interruption). 

Mr. Speaker: It is likely to create 
an impression that to remedy those 
grievances anybody could take to such 
action as this. --

8hr! Hem Barua: I say there are 
causes. But I would say a hundred 
times that these causes do not justify 
the holocaust. I will say thal'for the 
nth time. But I have made an 
analysis of the causes. I have given 
a glimpse of the causes only with- a 
view to bring about reconciliatioJ;) 
amongst all the communities living in 
that State. My intention is pious. 
That is why, in conclusion, I would 
request yOU to come and pay a visit 
to Assam .... (Interruption). Yes, all 
those people who have gone and have 
paid a visit to Assam have come with 
a balanced conclusion. That much I 
know ... (Interruption). Yes, he also 
runs a danger-the danger of a black 
flag demonstration at Dum Dum or 
his effigy being burnt in Calcutta!"" '.' 

(Interruption) . 
come? 

Will 

Mr. Speaker: Oh. Yes. 

you please. 

An hOD. Member: Was not there. 
molestation of women? 

Raja Mahendra Pratap (Mathura) ~ . 
There is another angle of view point 

. . (Interruption). 

Acharya KripalaDi May I make· 
a request that in future you will not 
ask any hon. Minister to speak during. 
the lunch hour? 

Sbrlmati Renuka Ray: Mr. Speaker,. 
Sir, it was over a month ago that in 
this House we met for the first time 
during this session under the sliadow 
of this very dark tragedy that has 
taken place in Assam. The tragedy 
that has been enacted in one part of 
India concerns the country as a whole, .. 
It was at the request of the Govern-· 
ment that you agreed to their plea' 
that a discussion should not take place' 
just then. You did this because it 
was thought by the Government then t 
tllat if the discussion was put 011' for a 
month then in the mean time re
habilitation would take place and 
that normal conditions would be·· 
brought back. More than a month 
has gone and the eloquent truth that 
normal conditions have not returnea 
is in the fact that at that time in the· 
camps of West Bengal we had 5,000 
refugees and today we have over· 
40,000. That itself is proof enough of' 
the contention. that the situation hils 
not improved so far as normalcy is 
concerned. I do not wish for a mo
ment to exaggerate a single incident 
that took place. In the mean time' 
the Parliamentary Delegation has gone 
and come back and we have received 
their report. From this report, if we 
evince the facts they lIre telling 
enough. They give the picture of tlie 
stark naked truth in such a manner 
that there is certainly no need to 
exaggerate anything. Why should 
there be need to exaggerate and why' 
should that charge be levelled? 
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Almost every speaker has mention

·ed one thing but it needs reiteration, 
namely, that the language issue which 
has been made the raison detre of this 
which has been given out as the cause 
of these terrible atrocities is certain
ly not an issue which was ever con
sidered by those who have been vic
tims and that the people Df the Brah
maputra Valley who are 13engali
speaking Assamese are not those who 
raised this issue. But it was on them 
that this vicarious punishment took 
place. 

Before I go on to an analysis of 
'any other kind I would like, with your 
,permission, to place before this 
House some conclusions that it was 
possible toderi·ve by those who are 
working in the camps in West Bengal 
~here the Bengali-speaking Assamese 
,came. I was in the camps in Alipur 
Duar for the first time in third w~k 
,of July. I returned from there on 
the 22nd July before coming helt-e. 

,At that time I can assure you that 
the only reason why any refugees had 

.come was due to incidents whicli each 
family, not only each family but each 
individual, had undergone. At that 
"time I came back to Calcutta and I 
said from what I had heard that it 
'was a planned venture and that from 
village to village people went in 
lorries looting, arson and killing. peo
Jlle. All I can comment today is that 
the Ajit Prasad Jain Committee up
holds the same thing. Most of those 
.refugees were from Goreshwar. 

Speaking yesterday the hon. Prime 
Minister said that it is often found 
amongst refugees that because they 
are psychological cases they might 
haVe a tendency to see a thing in a 
coloured way. I want to say that it 
was from those refugees who came 
that I got this picture and placed it 
in Calcutta in those days. I placed 
it here in Delhi, not in this House, but 
in a place where many other hOll. 

Members of Parliament were present. 
Today there is justification and con-
1Irmation from the Parliamentary 
Deleption on this 'Very poInt. 

I went a few days back on the 21st 
of this' month to Petrapole and to 
Dhubulia where the new refugees 
have come. It has been said that they 
haVe come becaUSe of panic. Lot of 
thingS can be covered by this word 
'panic'. In the first place I would 
like to say that all the refugees, as I 
said, who came before the 19th July 
When the hon. Prime Minister made 
a statement came not because of any 
panic. If it was panic that they came 
of, it was afterwards when some of 
the Goreshwar refugees went back 
and had to come back again beeaUH 
they were threatened both by the 
local people and by the refugees. I 
was a party to sending them baek. 
They had .not taken baCk their fami
lies but gone themselves. But they 
had to return again due to intimida
tions and threats. That was the posi
tion of the Goreshwar refugees who 
went back soon after the 19th July. 

Then, in the camps in West Benltal 
today are a large number of persons. 
The,re are incidents after incident&-it 
would take too long to quote them
of persons who were in Assam camps. 
They went back also to their places of 
rehabilitation and they were driven 
out again. I will give you just one 
case of one Ashutosh Biswas who is 
a shopkeeper in Jorhat. He told U! 
that he went back to his place of 
business from the camp when it was 
closed down in Assam. When he left 
he WAS not given any money. He 
went back and asked his ~neighbours 
who owed him money to pay up some 
of the dues so that even his burnt 
down shop he could restart. He WaJI 

told, "Why have you come here? Do 
you not know that the Hitler of our 
Ahomiyas is going to visit this place 
soon?" And who is the Hitler of the 
Ahomiyas? I do not want to mention 
any n~mes, but perhaps the ASSClm 
Tribune can tell us. I do not want 
to ((0 into these things. I merely gave 
one incident of this kind. What does 
it avail now to recount 
the harrowing tales of babies 
being taken away from their 
mothers and being dashed to the 
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D"ound an'd ki1led in front of them; 
Is it necessary to exaggerate these 
things? kbout molestation of women 
the Parliamentary Committee has 
riven some of the cases. I have seen 
Borne of the women who have come 
to Alipur Duar. Is it necessary to 
have hundreds of such cases? Are 
not a few sufficient? There are acts 
.... hich are far more worse than ml.U'
der which have been committed there. 
lIut I will not dwell any further on 
that aspect. I want to say one thin, 
before I leave this matter of the 
camps of West Bengal. Because, I 
want to say that there has been a 
canard spread here, spread throughout 
the lobbies, and throughout Delhi, and 
maybe in other parts of the country 
100, that the West Bengal people and 
its Government are tryin& to attract 
these people to corne to the camps in 
West Bengal. I ask you, Sir, I ask the 
Members of this House to go to these 
camps and see what those conditions 
are. Those people are living in tents 
in torrential rains in mud, filth and 
slush. people who had their own 
homes. Many of them have b~ re
fugees once. But they had establish
ed themselves, they had rehabilitated 
'themselves. Will they come to West 
Bengal? A canard has been spread 
that Dr. B. C. Roy and the Governor 
have raised, in the Assam Relief Fund, 
one crore of rupees to rehabilitate 
them in West Bengal. A little while 
ago Shri A. K. Sen was speaking and 
be rightly pointed out that We have 
large numbers of refugees un
rehabilitated in West Bengal for 
whom this Dandakaranya scheme has 
been conceived. Can it be posSibile 
that West Bengal will want this? Is 
this the kind at propaganda to do to 
minimise the serious happenings? 

Sir, people are the same every
Where, whether they are the people 
of Assam or Bengal or the people of 
l.!aharashtra or Gujarat Or people 
down south Or up here in the north; 
people are not very dilferent, not very 
dis-similar. There are times when 
their passions can be roused and 
when deliberate plmning takes 'Place 

such passions can be roused. And if 
there is no Government to keep law 
and order, if the leaders of the peo
ple do not try to keep law and order, 
then many things can happen, as has 
happened in Assam. The provocation 
was &reat. But did similar things hap
pen in West Bengal? In Siliguri, in 
Alipur Duar where provocation wa~ 

at its highest when things started, 
when they were stamped off, where 
people were killed, has any political 
leader of any group, quite apart. from 
the Congress itself, said any word 
that two people were killed in Sill-
curl to save the life of an Assam 
leader, that others were wounded? 
But in a similar case in Assam. we 
find that a student leader was killed. 
It was a great shame, no doubt. But 
because of the student leader beinC 
killed, not only long processions were 
taken out saying harrowing thinp 
which were not true, to provoke tha 
people, but a judicial enquiry has been 
set up to find out those responsible 
for it. 

Shrimati Mafida Ahmed (Jorhat): 
He was not a student leader. He was 
a sixteen-year old boy. He had pass
ed the matriculation examination and 
had just joined the college. He was 
not a student leader. 

Shrimati Renuka Ray: I am sorry, 
I accept that. I take it that he was a 
student. When a stlodent was kille1 
in Gauhati, this thing happened. When 
two people were kilied, one of them 
was also a student, in Siliguri, as I 
said, not one, not even the members 
of the opposition, the leaders, said 
to the Government, "Why have you 
done this?"; because t.hey felt that it 
was necessary, every party in Bengal 
felt on July 16th-and all honour to 
them; it was not the Congress alone 
or its Government, but every res
ponsible party felt lIke that-and they 
came together to keep the peace on 
the 18th July in Calcutta. When such 
provocative th:ne9 happen, when peo
ple come who have undergone ~at 
afl\ictions, great sufferlnes, it is not 
!'!asy to keep the peace. But it WBI 
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kept. Because, We wanted, every 
leader in West Bengal, of whatever 
party, was ('on('crned and the Govern
ment itself was out in the streets from 
morning till evenin& ,keeping vigil to 
see that nOi ')ne untoward incIDent 
should take place. 

I am saying dl thi~. ,because I find, 
and I am deep~y grJ~ved to find, that 
there is a tendency to equate things 
which we cannot equate, to bring 
things on par which (oannot be brought 
on par. The Prime Minister is not 
here n-ow. But I would like to tell 
him that Bene9.iis have been grievous
ly hurt by what he said on Indepen
cience Day. By imI=lication he rather 
tended to bring Assam and West Ben
gal on the sam~ Ihll'S When he said 
'hat the Governor and the Govern
ment had given up the reception in 
West Bengal. Had he been there, had 
any Membu of this House been there, 
they would heve fl'lt the same way 
and they could not have held thai 
receptlon. The~~ were black flags. We 
condf:mn tnose ':JlaLk flags; certainly, 
they are very bad things. Wbat is 
even worsp. that happened which we 
must conde:nn outright was that the 
effigies of ~ome of the Ministers, in-
cluding that of the Prime Minister, 
were burnt. Even worSe to my mind 
was what Shr: Atu;ya Ghosh men
tioned. (Cnterrupti01lj. What was 
worse Sir, was th~t Shrimati Indira 
Gand':!.i who went to Alipur Duar on 
a mercy mission at Our instance, be
cause we had ~ugge~ted it to her-in 
Cooch-Behar I mean she was goine to 
Alipur Duar-"n the· way in Cooch 
Behar she was insulted with black 
flags and what not. We condemn this 
outright. Th"y W~le done bv some 
miscreants. No re,ponsible political 
party is behind it-no matter wliat has 
been said about some other political 
partie3, from -each ~,)'.itical party about 
anothilr-it wa~ . few miscreants whr, 
came suddenly and nobody knew that 
they were com:ng, and black" flagl 
were in their hands. But CaR all these 
incidents be elo.lat,':l with molestation 
of women; can they be equated with 

burning, !ootin!;, r.l"~on, by which 
hundr.'!ds a'ld thousands of people 
have Jost :!leir homE-s? Can they be 
equated with the atrocious things that 
have tappe,ned. some of which do 
not bear mention? 

This, Sir, is what has hurt us 
grievously. It has been done-I de> 
not for one minute say that the Prime 
Minister feels that there is any kind 
of Party about these matters. But 
that statement on the 15th August. 
when the two places were brought to
gether, has hurt us. He said that 
"India is greater than Assam and 
Bengal". Quite right. India is. 
greater than Assam and Bengal; it is 
greater than Delhi; it is greater than 
everything else. Sir, we have for
gotten to be Indians today. Acharya 
Kripalani is right. I think this was. 
the wrong time which was chosen, and 
I remember speaking in this House 
in the days of the Constituent Assemb
ly (Legislative) when I said "Do not 
have at this time States reorganisa
tions on linguistic basis or on any 
basis, because, We have not yet learnt 
to be Indians. But the ball was set 
rollin,. As Acharya Kripalani has 
also said, it is not the common man 
who is concerned with these things. 
The persons who have suffered have 
not got anything to do with the langu
age question at all. Yet, they are the 
ones who are the victims of this ruth
less behaviour that has taken place. 
It is not possible to go on speaking at 
length on the many things that have 
happened, on the many acts of com
mission and omission. But, one thing 
is true that the Government in Assam 
failed, utterly failed at that time, 
utterly failed to keep the law and 
order at that time, whatever be the 
reasons. I am one of those who 
hold in high regard the Chief Minister 
of Assam Shri Chaliha. It is only 
men like him who give us hope for 
the future. No matter h-ow his Gov
ernment may have failed, he is one of 
the men who belong to the band of 
the few who are Indians. Yet, it is 
in his State that this tragedy was 
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l'nacted. It is no use getting away 
from the facts. 

I come now to the point of the dis
cussion which has been just now 
taking place on the floor of the House 
as to what are the remedies. Some 
of the remedies I will not recount ex
cept to mention this. The A. P. Jain 
Committee have very rightly pointed 
out the need for a proper probe into 
the police system there. It is absolute
ly necessary to have police from out
side and to co-ordinate them with the 
existing police who are not implicat
ed in all these things, for, many ot 
them are implicated in these things. 
A weeding out must be done without 
delay and the guilty punished. 

14.42 hrs. 

[SHRIMATI RENU CHAKRAVARTTY i11 the 
CHAm] 

Mr. Chairman: The han. Member 
has taken twenty minutes already. 
She will have to conclude. 

Shrimati Renuka Ray: I will take 
;only five minutes more. 

·Mr. Chairman: There is great pres
sure. 

Shrimati Renuka Ray: I will try to 
:finish. 

'Shri A. K. Sen: May I congratulate 
you, Madam, for your impartiality? 

Mr. Chairman: Please do not inter
rupt We are in great pressure. 

ShrimaU Renuka Ray: Madam, 
want to say that the first thing that 
needs to be discussed in detail is the 
question of the judicial enquiry. The 
.Jain Committee has not recommended 
it except for Goreswar. The Prime 
Minister has made a very welcome 
statement this morning that it should 
not be only in Goreswar, but in other 
places, in Nowgong, for instance, 
where many happenings have taken 
place. The Union Minister of Law 
has said that the worst happenings 
took place in Goreswar. The Jain. 
Committee which has asked for a 

judicial enquiry in Goreswar has said 
that the worst happenings are in 
Nowgong. I have no time to go into 
all that. The worst happened in 
many other places. If judicial en
quiries on a zonal basis are to be held 
in adequate manner, I have no objec
tion. I welcome that. At the same 
time, proper arrangements should be 
made for a judicial enquiry into the 
deep causes. It cannot be much later. 
I am sorry I cannot agree to this. I 
cannot agree for the simple reason 
that if it is to be a success, how can 
you much later find out the relevant 
evidence? The evidence will be des
troyed by such time. It is not possi
ble to keep this pending for a long 
time. It may be delayed for a week 
or two, or by a month or two: not 
more than that. For this, even a 
month or two is quite long, I should 
say. A month or two would be the 
outside limit. If it was delayed be
yond that, how can evidence be col
lected for all the things t ha t have 
happened, and how can a judicial 
probe at such a later stage bring the 
desired results? 

Mr. Chairman: The han. Member 
has already taken 25 minutes. 

Shrimati Renuka Ray: One more 
point. I was speaking about the 
equating of things. It seemed to me 
very strange that the position of the 
newspapers of West Bengal and 
Assam should have been equated. I 
do not understand, I fail to under_ 
stand this, when no acts have taken 
place in West Bengal, no matter 
whatever the provocation has been. 
I do not hold any brief for the news
papers. But, as a consequence of 
what they have said or not said, 
nothing has happened of any wide
spread scare, whereas in Assam it 
has happened. Surely, the Jain Com
mittee could have taken that into con
~ideration. I for one have to acknow
ledge one fact. If it had not been for 
the newspapers, it would have been 
much later that we would have come 
to !mow of this or have been able to 
go to Alipur Duars and arrange for 
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non-official help for the refugees, who 
had come. After all, Government 
help meant Rs. 12 for a person to give 
food. We had to get many organisa
tions together, social welfare orga
nisations including many women's 
organisations together to help in the 
camps. We would not have known 
about it had the newspapers not given 
facts. The newspapers, as Shri 
Atulya Ghosh said quite rightly, were 
not able to give all the facts properly 
and correctly because there was a 
blanket ban. Their information 
machinery in Assam had failed. Many 
things have happened. Captions 
may have been wrong. I do not deny 
that. All the same, the two things 
are not on par. That is all I would 
like to point out. 

Before concluding, I would like to 
say that today, to the Speaker and to 
the Members of Parliament has come 
notice of a Resolution that has been 
passed, I think, unanimously, in the 
West Bengal legislature, which has 
pointed out the need for many things, 
the most important among which are 
the need for a judicial enquiry and the 
arrangement for deputing a Member 
of the Central Government to orga
nise and supervise generally all 
measures. Madam, support this 
unanimous request of the West Bengal 
Assembly. 

Mr. Chairman: Before I call upon 
Shri Tyagi to speak, I have a request 
to make. Certain Members are taking 
25 minutes and 30 minutes. There 
are still so many speakers who desire 
to speak. I would request them to 
condense their remarks within 15 
minutes. Of course, I would certain
ly allow them to finish what they 
want to say but I would request them 
to condense their remarks. 

An Bon. Member: What about sit
ting til! 6 o'clock? 

Mr. Chairman: That would be decid
ed a little later. 

Sbri Tyagi: Madam, the Assam 
troubles have focussed one important 

thing, namely, the growing disrespect 
for law and order. This is a very 
serious matter. It is not a question 
of Assam alone. But, it indicates the 
actual situation of law and order in 
the whole country. I think the root 
cause is not only language. In mT 
opinion, the root cause is that the 
respect for law and order is waning. 
It has been a long process for years 
together. I think the administrators 
must take caution now at least and 
see that respect for law and order is 
re-established. What is happening is 
that. We are compromising with 
law and we are compromising with 
principles. Therefore, I warn the 
Government that if they want to aet 
things right, the only cure lies in 
their hand. They must be firm and 
stick to the law. Law does not re
cognise or make any distinction bet
ween man and man. It remains uni
form for all. I also accuse the Cen
tral Government of the lethargic 
manner in which the law and order 
situation is being maintained in the 
country. Likewise, I accuse the State 
Governments also. They too are com_ 
promising too much and the adminis
tration is going to dogs only because 
the officers do not know from which 
side and when a recommendation or 
letter or some type of orders might 
come. In criminal cases and other 
cases, a lot of interference from politi
cal quarters is going on. This must 
be stopped. The administrative 
machinery must be assured 
that so long as they are on 
the right path, nobody will inter
fere with their work, whether one is 
a Minister or an M.P. or an M.L.A. 
That is one reason why the law and 
order situation is today so bad. 
People are not quite eecure. Tlut 
whole basis of a State is law and 
order. State means that it assures 
every individual safety of life and 
property. If that is not guaranteed. 
the State does not exist. 

A commission has been recommend
ed, the House might consider about 
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it, but the real investigation requires 
to be made introspectively by those 
who are in charge of law and order. 
I am afraid that after such a catas
trophe, there has been not even a 
reshuffling of the Cabinet in Assam. 
What is this? Law and order has 
failed. It is reported now by the Jain 
Committee in so many words that the 
administration had broken down al
together for some days. After that, 
how is it that the Government stands 
there as it was? Why could they not 
even make a reshuffle? I do not 
want that I should be taken as a 
Minister there, I cannot be taken. 
Therefore, I have no selfish ends, but 
the Cabinet should have been reshuffl
ed. At least the Law Minister should 
have come forward before the nation 
in a mood of vrayaschitha for his 
failure and should have tendered his 
resignation, or been transferred to 
some other portfolio. 

An Hon. Member: You mean the 
Law Minister of Assam. 

Shri Tyagi: Of course, Assam. 
am not talking of Silri A. K. Sen, 
I mean the State Minister incharge ot 
law and order. To the extent to 
which the Home Minister here is res
ponsible, he must also confess what.. 
ever his fault is: I do not know be
cause law and order in a State is the 
responsibility of the State, not of the 
Centre. Therefore, I am talking of 
the Minister in the State. At least 
some such changes should have been 
made. 

It is no use your appointing any 
investigation commiSSion, judicial, 
political or other, so long as the ad
ministartive machinery responsible 
for law and order remains as it is. 
It has slackened in its job. There 
should have been a reshuffle not only 
in the Cabinet ranks, but also in the 
civil service ranks. Those who are 
handling the law and order situation 
in the State should ,have immediately 
heen reshuffled, and unless there is 

'" some such change effected in that 
- . State, law and· order cannot improve. 

And that can be done by executive 

orders. I hoPe the Government, 
which happens to belong to the same 
party as the Government in the State, 
will use its influence and see that 
something is done on this account. 

No country can progress unless 
peace, tranquility and order are 
assured. And I say now it is not only 
the case of Assam. There are rum-
blings from practically all corners of 
India. Democracy has been damag
ed to a very great extent, and I do 
not know what is going to happen in 
future. There are disturbances on·· 
one account or the other. The langu
age question is one. I hope you re
member that I was the one man who 
definitely opposed this idea of ap
pointing a linguistic commission. I 
had said then that it would bring 
ruin to the country. Now, religious .. 
feeljngs, of course, have subsided. 
There are no religious riots now, but 
the place of religion, it seems, has 
been taken by language, and people 
are expressing their fanaticism on the 
basis of language now. 

The same question has arisen in the 
Punjab. Thousands and thousands of' 
people are being arrested on the·· 
question of language. I do not know 
what is going on. In the South also·· 
there are such matters. Therefore, it 
is not a question of any judicial en
quiry; it is a question of searching of 
the hearts iIlOt only of the Treasury 
Benches or the party in power, but of' 
all the political parties. The time 
has now come when an appeal could 
go to all ilhe political parties who 
have faith in democracy· to come to_· 
gether, to put their heads together, 
have a round table conference, ex
change views, and establish some' 
convention whereby all the parties on· 
this common ground might take unitea: 
action. 

In Assam, it was of course expected.' 
by us that congressmen would try 
their level best to see that there was' 
no disturbance. But what happened?' 
I am grateful to Acharya Kripalani, .. 
because he has inspired me to speak
frankly. I must confes3 and confess.; 
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with shame that even my Congress 
Party did not act properly in Assam. 
.I should have loved if a few Cong
ress volunteers .!lad died or been 
murdered there, as Mahatma Gandhi 
would have liked, in an attempt to 

. save their brethren. That would have 
proved our honesty of purpose, but 
where had the Congress Party gone 
there? I do not know what they 
have done. They at least have failed. 
They ought to have actively come for
ward to protect the Bengali-speaking 
people When such a sort of cruelty 
was being perpetrated. 

It is difficult to hear the stories. 
A delegation of ladies al1m went there, 
and they have circulated this cyclo
. styled report of theirs. It is terrible, 
not possible for a man who has a 
heart, to go through this. It men-

· tions: 

"Shrimati Radha Rani Ohakra
varti saw her I6-year old boy 
hacked to pieces and thrown to 
the fire by the mob." 

• Can any mother bear this idea-a 
I6-year old child being hacked to 
pieces in front of the eyes of the 
mother and being thrown into the 
fire? What is happening? 

Not only .that. I do not know how 
far it is true, but this is what has 

· been reponted. They say: 

"We heard of the gruesome case 
'of Shrimati Gita De of Sial para 
Who saw her two small sons of 5 
and 7 years tlhrown in to the fire 
in front of the mother." 

· I do not know what this is. This is 
: something terrible. I wonder if even 
these things cannot move the heart of 
the nation. How can only a Bengalee 

· speak for Bengalees, I cannot under-
· stand. It is the whole of India which 
has suffered. This is a shock to the 
whole nation practically, it is not a 

· question of Bengal. A mother is not 
a Bengalee or anything, a mother is 

:a mother first. Every mother's heart 

will be moved. 
terrible . 

This thing is 

I am very much upset. Look at 
the position now. I know the Chief 
Minister, Shri Chaliha. He must 
have done all his best. His health 
was bad, but despite that, he did his 
best I know. 

Shrimati Maftda Ahmed: Shri Tyagi 
mentioned two names. May I know 
where these two incidents occurred? 

Shri Tyagi: Many such occurrences 
are there. 

Shrimati Maflda Abmed: The parti
cular place I want to knoW, the name 
of the particular place . 

Shri Tyagi: Regarding the Gita 
Devi incident, it was in Nowgong. 
That is what is written here. I have 
not seen those places, but I shall be 
very happy to hear that these stories 
are wrong, my heart would be 
satisfied. 

Shrimati Mafida Ahmed: They are 
false, they are baseless. 

Shri Tyagi: I hope it is. 

Mr. Chairman: The point is that 
everybody has a right to put forward 
whatever he has heard, seen or 
known. Every other Member who 
disputes ·it has a right to voice it, to 
object' to it, to contradict it, when he 
has the chance. Let the ·hon. Mem
ber proceed. 

Sbri Narasimhan (Krishnagiri): 
When a fact is disputed and he is 
agreeable to be corrected, why not 
allow him to proceed? 

Shri Tyagi: I am quoting this from 
a report wthich has been submitted 
by a ladies' delegation, the Joint 
Women's Relief Committee which had 
gone there. Geeta Mukherjee is the 
Joint Secretary, Sova Chal<ravartty 
is the Secretary. They have circu
lated it. If these stories are wrong,' 
nObody will be happier than I. 
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Shrimati Ma1kIa Ahmed: They are 
wrong. 

Shri Tyagi: I hope they are. But 
'fme wants to know how it is possible 
for thlngs of this nature, violence and 
other things committed on the same 
pattern, from one end to the other. I 
could understand a small conspiracy 
of a few in a town and thinl' 
11appening. 

Shri Amjad Ali (Dhubri): I rille on 
a point of order. 

Shrimati Renuka RaJ: Are all the 
allegations in this report wrong? 

Mr. Chairman: I would request of 
all han. Members, every Member 
from Assam, every Member from West 
Bengal, and may be other, one thin •. 
They may dispute everything that ill 
·stated by the others, but we cannot 
aHow this kind of contradiction, pre
venting a Member from makin, his 
speeeh. One interruption may be 
allowed, but if on one eide every
body intervenes, how is it possible for 
HIP debatt> to conti:nue? 

Shri Tyagi: I can understand if it 
were a disturbance in one town, a 
community at a place being afteeted, 
but if the same pattern of trouble has 
started from one end to the other 
simultaneously on the very same day, 
that means there was a widespread 
conspiracy. And I must say the Gov
ernment there failed to understand 
what tne situation was. In the first 
place, I feel that their Information 
Department was defective. Probably, 
they could not have the information 
in time, or even if they had it, at 
least their administrative machinery 
had failed. That is what the Parlia
mentary Delegation also says. 

15 Ms. 

Now, what is happening? We have 
heard from the Prime Minister that 
the number of refugees was only 
23,000 or so on the day when he came 
back. How is it that it has now be
come 40,000 afterwards? How is it, 

'993 (Ai) LSD-'1. 

it became 1000 in Silchar and 3,000 in 
other places, in the camps there? 
rio,", is it that the figure is increas
ing? It is obvious. Those pe.: oOIUI 

who were just cringing in a camp out 
or f~ar now felt that the roads were 
safe, and they started coming out, 
despite all attempts to enable them to 
3tay there. Here, I must congratu
late Shri A. K. Sen, for, even after 
having annoyed quite a number of 
his own comrades in Calcutta, he 
made bold and went there. And, of 
course, this was his first visit to 
A~sam, and his visit there brought 
lome sort of solace or satisfaction to 
the people who were living in the 
camps. He has done a great service 
indeed, and at the cost of his own 
personal reputation in Bengal, be
cause the people there started spread
ing all sorts of stories against him; he 
had to face them, and he had to face 
also black flag demonstrations t..'J.ere 
at the bands of his own friends. But 
he ,,·ent to Assam, and I am sure 
that his visit has done a great good. 
After his visit, we found from the 
new.papers that many important 
Assamese had come forward to give 
relief, and substantial relief was givesI. 
thereafter. Likewise, the visit of the 
ParlIamentary Delegation also haa 
don" good. 

It is wrong to accuse Government 
that they did not take immediate 
action. It was not possible for any 
Gov~rnment at the Cetrtre to take 
any action unless they had first-hand 
Information. The Prime Minister 
Illm,elf went there; the Law Minister 
went there and he submitted his re
port. Then, the Parliamentary Dele
gation went there, and they have also 
rerJ<ntcd. It is only on the verified 
rep.:.rts of actual happenings ~ hat 
G""crnment could take any action. 

I understand that there is a pro
posal for some invelrtigations, and for 
setting up some judicial enquiries or 
something like that. I am afraid a 
judicial enquiry will lead us nowhere. 
This demand has come from Calcutta; 
mostly, the Bengali friends and the 
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Bengali-speaking people want a judi
cial enquiry. I tell them that it will 
be of little avail. For,so long as 
there is not a regular prosecution 
machinery to investigate and ca~h 

hold of the culprits and bring them 
before the judicial enquiry, what can 
a judge from here do? So, what I 
would emphasise is this. Please do 
not insist so much on a judicial en
quiry ·as on an investigating machi
nery of some independent men. 

Pandit Thakur Das Bhargava 
(Hissar): My hon. friend knows that 
investigation by a magistrate or 
any other person except a police 
officer is a judicial enquiry. The 
term 'judicial enquiry' connotes 
something different in the Criminal 
Procedure Code, than what the hon. 
Member means. Proceedings when 
evidence is taken on oath is a judicial 
proceeding. 

Shri A. K. Sen: What the hon. Mem
ber Pandit Thakur Das Bhargava 
means is that the magistrate cannot 
function unless there is some machi·· 
nery to help him in finding facts. 

Shri Tyagi: I understand what judi
cial enquiry means. There are 
magistrates everywhere, and they 
have the judicial enquiry only when 
the police pugh forward some cases, 
and challan some cases. But if the 
officers conducting the judicial en_ 
quiry are expected to go there and 
do the f.act-finding and then do the 
prosecution, and help with their own 
machinery and then challan the 
offenders, that is a different thing 
altogether. The challanning machi
nery must be different. What I am 
insisting on is this that there must be 
some such a1"1'8ngement, so that no 
prejudices may be brought into this 
matter. An independent impartial 
investigating machinery must be 
there, so that the culpr>t5 may be ap
prehended witlbout any fear of any 
recommendations or Rny shipharisl. 
from anybody. That is what is most 
important. I would also emphasise 

that this enquiry will bring a sort of 
satisfaction to the people, for, they 
will know that at least in the future 
they are safe, because the culprits 
have been apprehended. This has to 
be done, in order to bring some satis
faction to those people, so that they 
may fearlessly take to their business 
there, and live there. It is for that 
purpose that I am insisting on this. 

But, actually speaking, that investi
gation which Acharya Kripalani has 
suggested is more important than 
even ·this kind of enquiry Or commis-
sion headed by a judge or whatever 
person you like. That investigation 
is more important because -it will 
give us an idea of what the parties 
are actually doing, and whether there 
are any politica·l parties behind that. 
If there are any, let us know. If 
there are even Congress people, Jet 
that information come out. For the 
future also, that kind of investigation 
will give some clear advice, which, 
if followed, will ensure peace and 
tranquillity in the country in future. 
I suggest that that enquiry may not 
be mixed up with this enquiry. In 
conclusion, I would say just one thing 
more, and I have done. The case of 
the Bengali-speaking people in Assam 
is the ca3e of the whole of India, ana 
not merely of the Bengalis alone. I 
must say that some political grouPl5 
in Calcutta have just prejudiced the 
case by overdoing th2 thing. Their 
papers have come out with all types 
of alarming news, and there have 
been black flag demonstrations and 
processions which have not at all 
been quite helpful. On the other 
hand, the rest of India was puzzled. 
While the whole sympathy of the 
whole of India was with the Bengali
speaking people of A~sam, within 
about fifteen d·ays of these papers 
coming out with these kinds of alarm
ing news, people began to di."uss 
between themselves. I would, there
fore, say that that alarming 
attitude of the Calcutta Bengalis, a 
few of them, had damaged the cause 
of even the Bengalis; their cause 
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mould not be misunderstood, because 
it is not the whole of Bengal, but only 
• few Bengalis who have created this 
alarm. I want the country to under
stand that the fact that a few people 
have created an a}arm in Calcutta 
and elsewhere should not in any way 
prejudice the cause of the Bengali
speaking people in Assam. 

Shri Hynniewta (Autonomous Dis
tricts-Reserved--Sch. Tribes): When 
I was first thinking of participating 
in this debate, I was thinking more in 
terms of suggesting ways and means 
as to how this intricate language pro
blem of Assam can be solved. But 
when I heard Shri Hem Barua speak
ing, I saw a picture of the Assamese_ 
speaking people who participated in 
those riots, who committed those 
crimes against humanity. He himself 
was speaking with heat while ad
vocating that we should handle this 
problem with coolness. We saw the 
exhibition of the spirit of the 
Assamese-speaking people during 
those riots. 

A colleague of mine yesterday was 
told by me that I would be speaking 
in the House today. He happens to 
be present in the House at this very 
minute. He expressed surprise as to 
why I should speak in this debate 
concerning between the Bengalis and 
the Assamese, when I am neither an 
Assarnese nor a Bengali. But I am 
a citizen of the State of Assam, 
though I do not like that name, be
cause it reminds me of a certain 
animal, but somehow or other, I am 
a citizen of Assam, and the oldest 
citizen of Assam; at that though, we 
are regarded as' aliens. We the 
tribal people of Assam now feel that 
We l'ave no future. 

All these years, since the attain
ment of Independence, we have been 
exploited right and left; and the 
crimes that the Bengali people are 
supposed to have committed against the 
Assamese have been committed by 
these people who are holding the reins 
of power against the tribal people of 
Assam. 

Assam is a creation, or rather, was 
a creation of the British. They want
ed to create security for themselves 
in the eastern frontier. So, they put 
three different elements together, so 
that th,,·,' would always be conflict 
between these three elements, and 
through conflict, they can maintain 
their stranglehold on the people of 
India. They put the Assamese-speak
ing people; they put the tribal people, 
and they put the Bengali people, to
gether and the British achieved their 
purpose. There was never any close
ness among these three sections of 
people. Even when Sylhet was part 
of Assam, there was always tension, 
and there was always suspicion. But 
today, when the Assamese-spealcing 
people obtained power after the Parti
tion of the country, they have come 
out with their true colours. 

The desire to impose Assamese on 
the people of Assam was the motivat
ing force which led to the exclusion 
of Sylhet from Assam. Now, they are 
in an overwhelming majority. Today 
we hear Shri Hem Barua saying, 'We 
the Assamese people are 75 in a House 
of 105 and yet all the time we have 
been restraining ourselves from dec
laring Assamese as the State language'. 
Let me teU you that even in the ab
sence of any legislation they have 
printed the Gazette notification in 
Assamese. Even in the absence of 
any legislation, they painted the sign
boards in the Tribal areas, where the 
population is 90-95 per cent tribal, 
in Assamese. What is this? Tbey 
have no regard for constitutional 
means. They have the majority. AlJ 
right. have that majority. You can 
pass a law declaring Assamese as the 
State language. But pending the 
enactment of such a law, why did you 
do these illegal things? 

They tried to compel the Garo peo
ple living in Goalpara district to learn 
Assamese. Those tribal schools which 
were willing to teach AssamesE' were 
given more handsome grants. Tribal 
students who were willing to learn 
Assamese, in order to teach the peo
ple Assamese, were given handsQJ!le 
stipends. 
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We are very backward. There is 
no doubt about it. We do not need 
to learn Assamese in order to be civi
lised. Yet, instead of giving w; 
scholarships for technical education 
and other types of education they 
give Us handsome scholarships to learn 
Assamese. Today, whereas .. 
Assamese officer will not have to learn 
any tribal language before he gets con
firmation and promotion, the tribal 
officers have to learn Assamese;". if 
they are stationed in the plains of 
Assam, they have to learn Assamese. 
If an Assamese officer is stationed in 
the hills, he is encouraged to learn 
the tribal language and he will be 
given a sort of prize, an inducement 
for him to learn the tribal language 
concerned. But, mind you, it is not 
necessary for his promotion or confIr
mation. 

The real motive behind this attempt 
to impose Assamese is not only to 
make us all learn Assamese, but it is 
deeper than that. It goes far beyond 
that. It is an attempt to Assamise the 
people of Assam, to turn them into one 
community at the top of which will be 
the original Assamese-speaking people. 

This can be proved if we consider 
two salient facts. The Bengalis of the 
Brahmaputra Valley-the six districts 
of the Brahmaputra Valley-had never 
opposed the introduction of Assamese 
as State language. Then why did you 
beat them? Why did you kill them? 
Why did you burn their houses? They 
never opposed the introduction of As
samese as State language. It is we, 
tribal people, who oppose it. I am 
proud of the fact that I oppose this 
imposition, and I will oppose this im
position even if it cost me my life. 
But these people did not oppose that. 

The peak of these atrocities was 
reached after the Chief Minister had 
declared that a Bill would be brought 
forward for the purpose of making 
Assamese a State language. He had 
bowed down before the crowd. Yet 
the intensity of the atrocities and the 
crimes increased. Why? Because in 

the APCC Resolution, there is a pro
vision which says that in the tribal 
districts and Cachar, Assamese will 
not immeiiately be introduced as u 
official language for district admini
stration; it will be Introduced on\7 
when the tribal people meet together 
and decide by a two-thirds majorit7 
that it should be introduc\"!d. They 
did not like that. The Assamese pub
lic did not like that. They wanted. 
that the language barrier, the racial 
barrier and the communal barrier 
should be demolished so that they can 
be at the top. That is the reason why 
they had increased the tempo of their 
~imes against the Bengali people, e ... 
pecially Bengali women. 

So I .... ant to draw the attention of 
the House to this sinister motive. 
Some people whom I met in the Lobby 
said, These Bengalis must be drivea 
out. They must be kicked out, for 
they are creating trouble everywhere'. 

AD Hon. Member: At least they are 
doing that here (Interruptions). 

Shri HyDDie1l'ta: That lIhould not be 
the attitude. If they are in the 
wrong, certainly .... e shall criticise 
them As a matter of fact I should d. 
justi~e to facts and I should be fair I 
ilhould say that some Bengali people 
sometimes become too provincial
minded; they keep themselves away 
from the general population. That is 
true. But which community has not 
got faults? 

8hri Ranga: That is true of every
body. We are all provincial-minded. 

8hri Hynniewta: But should you 
take the law into your hands and say, 
'Because you do not accept this im
position, therefore, you forfeit the 
right to reside in the State of Assam'? 
This involves a question of funda
mental rights. Every citizen of India 
has been given the right to reside and 
settle in any part of India. But the 
Assamese friends will like to impose a 
condition, 'Yes, you will be allowed, 
provided you give up your mother
tongue, provided your womenfolk 
change their dress'. In the Report. 
there is a mention of that fact. They 
did even demand that Bengali women 
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should change their dress. 
height of impudence? 

What 

It is against this spirit that we, the 
tribal people, are rising today. We 
have tried all these years to pull on 
togE-1.her with them, but we found that 
we were never treated as a people. 
We found that We were treated as 
articles fit for exploitation and for 
their pleasure. 

Now, it has been said in the Report 
and in the Assamese Press that it was 
the Shillong demonstration of the 21st 
May which was responsible for rous
ing communal passions on the part of 
the Assamese-speaking public. It 
was said that in that demonstration 
organised by the Bengalis, containing 
a few trtbals also, objectionable 
slogans like calling Assamese "donkey's 
language" were raised. It has been 
stated in the Report that that meeting 
was mainly Bengali, with a sprinkling 
of tribals here and there. But that 
:is an absolute lie. I do not know 
whether the word 'lie' :is a parliamen
tary term. 

Shri A. K. Sen: May I respectfully 
point out that when we are dealing 
with a Report, and some report which 
finds a place in that Report of the 
Delegation, it is better to use the 
word 'incorrect' instead of 'lie'? 

Mr. Cbalrman: I think the hon. 
Minister should leave that to me, be
cause I would have myself pulled him 
up. He himself was making that sub
mission, whether he should not change 
it. 'Incorrect' is a parliamentary word. 
Let it be changed accordingly. 

Shri Hynniewta: I use the word 
'incorrect'. That portion of the Report 
reads: 

"On the 21st May 1960, there was 
a big procession in ShiUong fol
lowed by a public meeting of Ben
galees and persons belonging to the 
Hill tribes to protest against the re
solution of the APCC". 

As a matter of fact that meeting was 
overwhelmingly tribal. 

15.20 bra. 

[Ma. SPEAXER in the Chair] 

A few Bengal boys came and asso
ciated themselves with the public 
meetmg. I may sound a personal note 
here. MyoId mother, who hardly 
attended any public meeting-she 
attended that procession. It was full 
of all Khasi men and women because 
they felt indeed that there was a 
threat. to the very existence of their 
children and their grand-children 
because, language--Mr. Speaker, is 
known as the mother--tongue. There
fore, it is a sacred thing 1.0 us 
and once the right of our speaking the 
mother-tongue is at stake, the right 
of our very existence is also at stake. 

Assuming for a moment that the 
Shilling Procession did make some ob_ 
jectionable remarks against the Ass
amese language, it is really very funny 
to watch the reactions of the Assamese 
people to it. They say the honour of 
the language is at stake and in order 
to restore its honour they outrage the 
honour of women, of Indian woman
hood as a whole! Can any sane per_ 
son in this House or outside for a 
moment justify such an action? Is 
the Assamese language so fragile, sO 
~eak so that a few remarks against 
It could outrage its honour? Are the 
Assamese people so touchy, so over
sensitive that a few remarks like that 
is enough to drive them off their heads 
and make them react in a manner be
fitting only mad men? This is a ques
tion I am putting to them, to this 
House and to the country as a whole. 
There is absolutely no justification. 

It is not only a question of declar
ing a certain language as the official 
language but also that of giving the 
lingui~tic and racial minorities in 
Assam their right to exist. Perhaps it 
may be said that some of the liberal 
elements among the Tribals have even 
tried to co-operate with them by join
ing the Government and a leading mem
bpr of my party and his colleagues join
ed the Assam Government in the begin
ning of 1958. But we were ~ld by 
him in the law conference held at 
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Shillong that when this langllage 
question was raised in the meeting of 
the Assam Provincial Congress Com
mittee, that tribal Minister was not 
eVen invited. Many people were i.n.
vited. Mere MLAs were invited but a 
tr;bal Minister representing the big_ 
gest party among the tribal people 
was not at all invited. This is clear 
proof that they want them as mere 
tools to silence the opposition of the 
tribal people. But! am proud to say 
that the enjoyment of power and office 
has not made that Minister cease to 
be a tribal and he is reacting to this 
decision as any ordinary tribal should 
react. 

It has been said ihat the census 
figures of 1951 have been manipulated 
and that the percentage of the Ass
amese-speaking people has risen by 
150 per cent. You will be surprised 
to know that while the Assamese
speaking people have registered an in
crease of 150 per cent, the tribal peo
ple have registered a decrease. (An 
Hon Member: By how much). That 
is not important. It might have been 
0.00001 per cent. As far as I could see 
the real motive of this agitation is the 
fact that the next census is approa
ching and that fact was taken serious 
note of by our Assamese brethren. 
Shri Barua said .... (An Hon. Member: 
He is not here). I can still criticise 
his speech. He said 'let us appoint 
three enumerators; I am all out for the 
truth. Let us appoint three enumera
tors-Assamese, Bengali and Hindi 
speaking enumerators.' After driving 
out 50 000 Bengalees, even if these 
enume~ators are honest and do their 
work conscientiously, whom are they 
going to enumerate Many Bengali peo
ple have left the State. Only those 
who have the guts to remain behind are 
there and how many of them will 
dare claim that they are Bengali 
speaking? 

Mr. Speaker, I consider it a matter 
of deep regret that in all your wisdom 
you have not found it possible to in_ 
clude a tribal Member in this Parlia-

mentary Delegation. The tribal peo
ple of Assam constitute about one_ 
fifth of the population of the State of 
Assam. 

Mr. Speaker: I am very sorry, no
body brought it to my ncltice. 

Shri Hynniewta: I am not charging 
that you are doing it deliberately, Sir. 
It IS a matter of omIssion, I believe. 
If you go through this report, you 
will find that most undoubtedly there 
is a bias against the tribal people. I 
will just point out one very signifi
cant fact. Whereas in the appendix 
you will find all the Assamese gentle_ 
men, Bengali gentlemen and even 
insignificant persons who met the 
Commission have been named, you 
will find here that not a single leader 
of the tribals has been named. It says 
simply tribal leaders. There is a 
motive behind it. Is it because we 
are so backward that we do not even 
deserve to be mentioned by name? 
Who are these people who met the 
Commission?-M.Ps., Tribal Minister, 
M.L.As? Who are they? Who 
are the leaders? How many are 
they-two, three, or four? There 
was no mention of it. We are 
too backward to be mentioned by 
names! 

Acharya KripalaDi: You do not look 
so backward. 

Shri HylUliewta: According to the 
Parliamentary Delegation we are too 
backward indeed! The motive behind 
this very clever omission is to detract 
from the representative character of 
the tribal leaders who met the Dele
gation. We are unanimous in our op
position to the declaration of Assam 
as the official language of the State. 
Even the Tribal Minister who had 
joined the Congress Ministry is with 
us as far as this question is concerned. 
But he ha not been mentioned. The 
Tribal Minister of the Assam Cabinet 
is not an important person to be men
tioned by name in the report! 
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Shri Amjad Ali: Did Capt. Williamson 
Sangma, the Tribal Minister meet the 
Delegation? 

Shri Hynniewta: Undoubtedly. Mr. 
Speaker, you will find one thing more 
if you go through the report. You 
will find in paragraphs 16-17 of this 
report another evidence of the bias of 
the delegation againS'l the tribal peo
ple. It says: 

"We understand that all the 
valleys inhabited by the hill peo
ple run from north to south and 
that there is no inter-communica
tion by road between the differ
ent hill districts of Assam." 

This is another case of inaccuracy, 
a mere fabrication. They have not 
gone to any hill district. They went 
only to Shillong. They would have 
gone to the capital of Assam, in any 
case. It was not a special favour 
done to us. When they went to Assam 
they had to go to Shillong because 
Shillong happened to be the capital of 
Assam. They must go there anyway. 
But they never went to any hill dis
trict. How did they know this? Were 
they briefed by the Assam Govern
ment? Certainly. Who else? We did 
not tell them this. The Bengali peo
ple did not telI them this. Who told 
them? Certainly, it must have been 
the Assam Government and anything 
said by the Assam Government about 
us must be taken as a gospel truth. 
And, Sir, here you find that there is 
an absolute fabrication. 

Certainly, some hill districts have 
been joined together by roads. If all 
the hill districts have not been joined 
by Toads, that, Sir, is not our fault. 
It may be the deliberate policy of the 
Assam Government not to join us by 
roads so that in case we demand a se
paration they can say: "Look here, 
you are not joined together". r must 
say that to the credit of the Central 
Government that croTes of rupees have 
been given to the State Government. 
But the position is like that. we are 
not joined with each other. Not only 
that. They say: 

''The division of Assam will 
result in impecunious small States 
depending heavily on Central 
assistance. Such a division will 
have regrettable repercussions in 
other areas." 

Sir, I do not know whether there 
is any member of the delegation here 
in this House. 

An Hon. Member: Yes, yes. 

Shri Hynniewta: I do not know 
Sir, whether they know that our eco
nomy has been ruined not by the lack 
of communications but by the partition 
of India. We have lost all our mark
ets in East Bengal. Economically we 
were part of East Bengal, there is no 
gainsaying that fact. Though econo
mically we were part of East Bengal 
we never demanded for a moment to 
be a part of East Pakistan. Our eco
nomy has been ruined by the parti_ 
tion. Our people now are suffering 
like anything. But, because we do 
not have any Press, we do not have 
many representatives to voice our 
grievances here--'j'ou .have in this 
House only one young Member who 
is very very inexperienced in the 
affairs--

An HOD. Member: Very worthy. 

Sbri Hynniewia: Sir, because we do 
not have a powerful Press to advocate 
our cause, because we do not have 8 
powerful Government to advocate 
our cause, every time we are neglect
ed, we are ignored. And, in the 
Prime Minister's long speech yester
day we found a very very small re
ference. In this report also we are 
referred to only when our demand 
for separation is rejected by the Com
mittee; otherwise, had we not made 
any demand for separation, I doubt 
very much whether we will find a 
place here, just as we have not been 
able to find a place in the appendix 
giving .the n8mes of persons who inter
viewed the delegation. We are men
tioned here only in order they could 
throw cold water on our demand. 

But, Sir, r will say with all the 
emphasis at my command that we 
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shall Dever accept Assamese as a 
State language, not because we hate 
Assames~we do not hate any lan
guage, we do not believe that 'IV" 
should hate any language or any 
peopl~but because if we accept 
Assamese it will mean that we will 
have to go backward, we shall have 
to learn four or five languages. We 
have to iearn our mother tongu~my 
mother .ongue is very dear to me. 
We have to learn Hindi being th" 
lingua franca of India. I have to 
learn English, and in addition to that 
I will have to learn Assames~my 
own mother tongue in Roman script, 
Hindi in Devangari script and 
Assamese in Bengal script (Inter-
ruption) . That is a fact I do not 
think I am wrong It is a fact Sir, 
all the time of a tribal-a Khasi Or a 
Garo etc-will be consumed in the 
learning of languages. You call us 
backward. We are backward, but in 
spi'e of our backwardness you are 
going to heap so many languages Oll 

us. 
Sir, the delegation has nothing to 

say about that contention. They have 
passed their opinion about anything 
and everything. They have passed 
their opinion about the Shillong 
demonstration. But they have not 
passed their opinion on such an Im
portant contention, such an import
ant demand. We placed our point 
before them, but they have simply 
said that the tribal people do not 
want Assamese. That is all. They 
have not said even a line, they have 
not thought even for a moment "'h ..... 
ther our demand is reasonable or 
not. Sir, they will mention us only 
in order to frustrate us, in order to 
disappoint us. 

Mr. Speaker: The hon. Membe~ 
ha~ to conclude now. 

Shri Hynniewta: Sir, kindly !!ivc 
me a few more minutes, 

Mr. Speaker: I have a!ready given 
him 30 minutes. 

Shrl Bynniewta: I beg to sub
rna, Sir, that. I very rarely t.ake the 
time of the House. I feel so much on 

this question because this is a q~es
tion of my very existence, and, If I 
am allowed to place my points be
fore the hon. Members of this House 
I feel, Sir, you have given some con
sideration to the fact that I am a 
backward tribal. 

Coming to this delegation's report, 
Sir, I also wan; to point out that it 
has suppressed some important facts. 
which are unpalatable to the CommIs
sion o.r to the Assam Government. 
Whereas they have mentioned the 
Shillong demonstration, ',hey have 
never mentioned the fact that an 
apology was tendered by .the or
ganisers of that demonstratIon. Be
cause ;he demonstrators did not want 
any misunderstanding to be crea~ed. 
they said: ''In case any such obJec
tionab'e remark has been made 
against Assamese language we beg to 
apologise fo.r the same," This was 
unconditional. But that fact does not 
find a place here. 

No. only that, Sir, this report IS so 
full of mistakes that it overlooks alsl) 
one very very significant fact that on 
me 28th May-it may be Mayor June, 
I shall check up the month-there was 
a mee'ing held at Shillong in the Cen
tral Library Hall of the Assam Gov
ernment in which a resolution was 
passed that those areas opposing the 
declaration of Assamese as the offi
cial language should be struck off 
from the political map of India. That 
mee ing, Sir, was organised by our 
progressive and advanced brothers, 
the Assamese-speaking people. In a 
hall belonging to the State Govern
ment of Assam such a reasonable re
solution was passed, and that has not 
been given any mention bv this dele
gation or by the Press. We should 
certainly take note of that. It is a 
very serious resolution that areas 
which oppose the introduction of 
Assamese as the official language 
should be struck off from the political 
map of India. What madness is that? 
What treason is that. Just because 
we do not want to accept Assamese, 
they say 'hat we are no more Indians: 
I am an Indian because I am a Khasl 
tribal. You are Indians because yoU' 
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are Bengalees or Maharashtrians etc. 
Through our being members of these 
communities, we become members 
of the greater family, the Indian 
nation. 

I being a member of a small com
munity am only a small root. The 
Assamese people are a big branch. 
But, if you want me to be a part of 
the tree, yOU cannot demand that I 
ahould cease to become a root and 
turn into a branch. If yOU ask me to 
cease being a Khasi, I cease to be
come an Indian. That is a fact which 
I be'ieve every one of us here will 
admi. These people are so parochial; 
they are 50 narrow-minded, that they 
could not conceive a Khasi being an 
Indian. The Assamese want us all to 
accept Assamese as a State language! 

At the last conference at Shillong, 
we have decided unanimously-all lhe 
tribal leaders of all shades of political 
opinion-that rather than accept 
Assamese as a State language, we 
prefer to go out of Assam. 

In this can text, the words of a grea t 
poet corne to my mind. He said: "Is 
life so dear and peace so sweet as to 
be purchased at the cost ot slavery 
and chains. God forbid it. I do not 
know what course others will take. 
But as for me, give me liberty or give 
me death." Give me the liberty to 
think above all of liberties. That is 
the greatest liberty. When the 
British were ruling us, they denied us 
political rights, but they did not deny 
us the right to think. But these peo
ple are trying to deny us even that 
right to think through the ~ledium of 
my mother-tongue, the right to think 
as I like, and because the Bengali 
people of Cachar district oppose the 
introduction of Assamese as a State 
language, the helpless Bengali people 
in the Brahmaputra va \lev must be 
slaughtered! They outrage the hon
OUr of women. I cnn find n ,.,,,nlle' 
perhaps only in the case at South 
Africa. I cannot find a paralel else
where: that people who have close 
affinities with each other, from the 
point of view of their language, from 

the point of view of their culture, 
from the point of view of racial ori
gin, that they should be so mad as to 
kill each other for the minor differ
ences in language. There are very 
minor di1ferences between Bengali 
and Assamese. Just becaUSe of the 
minor differences, they wiil kill each 
other and they will outrage the hon
our ol womenl ThIll mould be nrloua-
ly Laken note of by this House, be
cause it will have repercussions in 
other parts of the country. 

I hung my head in shame when 
listened to the Voice of America, and 
the BBC and other iradio stations, 
when they were broadcasting the fact 
that we were killing each other on 
tne language issue and that the honour 
of women was being outraged. I 
hung .my head in shame. Can this" 
House and this country allow these 
people to go on defaming our coun
try like this? It is not only a ques
tion of maintaining peace, but it is a 
question also of maintaining the 
honour and reputation of our coun
try. 

Lastly, before I sit down, I WOUld' 
remind this House of a certain incidient 
which took place in NEFA. That was 
in 1953 when a member of the tribal 
people of that area attacked a contin
gent ot Indian troops. It happened 
in Achingmori in October, 1953; be 
cause these backward tribal dared to 
attack the Indian troops, immediately 
the Government ordered a punitive 
expedition comprising three columns, 
and immediate action was taken to 
send those troops to that area. '!'hey 
were flown by air to Daporaja airstrip 
in the Subansiri Division. They could 
not wait; immediate action must be 
laken because theSe backward tribals 
dared attack our troops. They never 
wanted to enquire whether they were 
under any apprehension of danger, 
whether they actually stood in danger 
of ~omethin~. whether they were 
under any apprehension of danger. 
They never stopped to think. Im
mediately, they sent a punitive ex
pedition there because they attacked 
our soldiers. But when Bengali 
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women were forcib:y undressed in 
public and raped, what did the authori
ties do? They are very reluctant even 
to appoint a jlldicial enquiry. If these 
cnmes are committed by tribals, I 
have no doubt that immediately a 
pWlitive expedition will be sent. 

I am very proud of the Naga peo
_pie; not proud of the rebellion against 
the Government, because I think that 
is wrong. But I am proud because 
though they rebelled against the Gov
-ernment and though they attacked the 
plains people in the Brahmaputra 
valley, they never perpetrated such a 
crime on our women folk. Is there a 
meaner thing for a man to do than to 
give vent to anger by outraging the 
honour of women? 

I would beg "f this House to see 
that. when they consider this language 
problem in the State of Assam, they 
will also remember tha t there are 
such people as the tribal people in the 
State of Assam. Please remember 
that; please remember that We being 
a small minority, will live always 
under the hanging sword above us. 
We have to spend our lives in fighting 
against exploitation, one form of ,-x
ploitation or another. We have to 
fight even for getting promotions in 
Government service. We have to fight 
even for geUng appointments in 
Government service. We have to fight 
in order to protect our lands from ac
quisition by the Government. We 
have to fight every inch of our way in 
order that we might exist. Today, a 
-greater threat has come to us. Our 
language, OUr existence, is at stake. 

The Prime Minister, on the very 
first day of his arrival in Assam, 
wlthout waiting to consult the tribal 
-people and other groups, said im
mediately, "I am in full agreement 
with you-that Assamese should be 
the State language of Assam." At 
least we expected that such a broad
minded personas -he would have the 
-courtesy to consult us ftrllt. 

Shri Jawaharlal Nehru: What fol
lowed that statement? 

Shri Hynniewta: Can I say what 
followed? So many things followed. 

Shri Jawaharlal Nehru: No, no. 
What did I say? When you are quot
ing me, you are quoting only half a 
sentence. You are not giving ex
pressiOn to what I said. 

Shri Hynnlewta: You mean that 
very statement? 

Shri Jawaharlal Nehru: Yes. 

Shri HyDDiewta: In that very same 
statement, he said that "you cannot 
do it by force." Of course, I cannot 
quote only parts of the speech which 
are favourable to me. He said, you 
cannot do it by force. If you cannot 
do it by force, how can you make 
Assamese the State language? We 
are not willing to accept it and you 
say Assamese must be the State 
language of Assam. It is only a ques
tion of time. 

Shri Jawaharlal Nehru: I did not 
.ay that. 

Shri Hynniewta: We shall refer to 
the reports in the newspapers. 

Shri JawaharJaI Nehru: I said, for 
you it may be the State language, but 
not for others. You cannot force it on 
others. I did not say, for the whole of 
Assam. 

Shri HyDDiewta: I am very happy. 
feel by this statement, the Prime 

Minister has allayed our fears in this 
respect. We lIl'e very happy. Most 
of us feel that the person who really 
takes some interest in our atrain is 
the Prime Minister. In this particular 
case thing, if we criticise him for his 
statement, it does not mean that we 
criticise every statement of his. I am 
very happy today. I feel I am under 
the temptation to ;resume my seat, be
caUSe the Prime Minister has allayed 
most of our fears on his question and 
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has said that Assamese will be never 
imposed on us. 

Shri ,Jawaharlal Nehrll: The hon. 
Member has referred to an incident in 
NEFA in 1953. That is an incident 
which is a very bright incident in the 
annals of our administra tion in 
NEFA, of Our gentlenes:, of our res
train., of our patience and our suc
cess ultimate:y through peaceful 
methods. That is all I am saying. 
There was no war or anything. It had 
nothing to do with the Nagas. This 
is on the other frontier. A platoon 
was going for some normal work or 
something, under a Major. Then, not 
only unexpectedly, but with some de
ception, somebody, who was shaving 
Or doing something, was massacred. In 
spite of this grave provocation, we 
set about it without any reprisals. He 
says, we flew troops. Of course, we 
flew troops. But where we flew troops 
was a week's march from this place. 
It takes two weeks for these people to 
get there. We wanted to save such 
personf as were not massacred. That 
is why we flew troops. 

Shrimati Renll Chakrava,tty (Basir
hat): That is not his point. His point 
is, why did you not do it as quickly in 
the case of Assam? 

Shri ,Jawaharlal Nehru: There is no 
question of flying them. Our troops 
were there and went there, I believe, 
within 24 hours. 

Shri Bhagavati (Darrang): Mr. 
Speaker, Sir, yesterday, Shri Jaipal 
Singh reminded us that we should not 
bring in acrimony into this debate. I 
think he gave a very good piece at 
advice. I am, however, very much 
pained that today some at the Rpea
kers have said things which are liable 
to be contradicted in facts and which 
may unnecessarily rouse passions. 
Shri Tyagi referred to certain hap
penings or incidents in Nowgong area. 
The incidents that are mentioned may 
or may not be right. But I am afraid 
we cannot go into individual cases 
here in this House. It some Member 
gives certain individual cases here 

and puts the blame on others, it is 
very difficult either to accept or to 
reject them. So, I \hink it is better 
not to go into individual cases, which 
have not been properly investigated 
or on which proper judicial verdict 
has not been passed. 

At the very outset, I may say that 
what happened in Assam was a very 
bad thing. I am deeply aggrieved at 
what happened there. As a humble 
Congess worker, I have been trained 
from my childhood in the Gandhian 
way of doing hings. I have been 
noticing for sometime past after in
dependence that in this country, while 
the battle for independence was 
fought -by non-violent methods, now 
many people have lost faith in that 
weapon and have begun to place re
liance on violence Or \:percion. I 
consider this to be a great tragedy. 
Sometimes I feel that we have utterly 
failed to uphold those great principles 
for which Gandhiji fought and died. I 
remember to have hea.rd Gandhiji 
saying that he was prepared to sacri
fice even India for the sake of his 
principles. Now We have degraded 
ourselves to such an extent that we 
do not hesitate the scriflce means for 
certain ends. That is certainly a very 
bad symptom. 

15.58 hrs. 

[DR. SUSRILA NAYAR in the Chair] 

What has happened in Assam is, of 
course, an outward manifestation of 
this disease. I would appeal to all 
political parties and the national lea
ders to find out ways and means as to 
how to curb this tendency. If we do 
not curb this tendency tor doing 
things in a violent way, then I am 
afraid We will lose our democracy and 
all the political parties will be inelr
ective. To a limited extent, political 
parties have proved ineffective in 
other places also and not only in 
Assam. 

Some hon. Members have said that 
the political parties in Assam were 
not functioning properly. I admit 
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they could not be effective. But 
would also request you to see and 
examine whether the same state of 
things prevail in other parts of lI),dia 
Or not. In certain circumstances, in 
given conditions, all political leaden 
have failed. Even the great national 
leaders have failed. This is a situ
ation which we must be conscious of. 
We must take a warning from all this. 
Now, I do not want to make any 
defence for the violent 'Il.ctivi.ies, for 
the atrocities committed in Assam. 
They have to be condemned. I do oot 
want to put any defence for the 
Assam outbreak. We have to decry 
that and put an end to that. 

16 hrs. 

Yesterday, Professor Mukerjee 
quoted a verse, saying what India 
means. India means the whole coun
try. I can quote another verse that 
is prevalent in Assam. That will 
show how the conception of India 
as a whole is dear and sacred for the 
people in tha~ part of the country. 
When somebody dies in a family, 
there is .the Shradh ceremony. In the 
Shradh ceremony in Assam, I suppose 
in other parts of the country also, the 
first. pind is given to Bharat as an 
offering, and the verse is: 

There is a saying in Assam that a 
pilgrim cannot get the full benefits of 
his pilgrimage if he does not go to 
Pushkar in the west, Rameshwar 
Setuvandhan in the south, Badrinara
yan in the north and Parasuram kund 
in the east. That means, the whole 
coun'ry is to be surveyed and seen 
and understood. The great Mahapur
sha Madaavdev. one of the foremost 
disciples of Shankardev, ;n his great 
Namghosa has similarly referred to 
India, Bharat, and not to Assam ~r 
Kamapuku. So, the idea of IndIa 
nationalism was innermost in thE' 
minds of 'he people in hat part of the 
country. So, it will be wrong to think 

that the Assamese people think in a 
parochial way, in a provincial way 
and they do not understand or appre
ciate Indian nationalism. That is not 
correct. 

Somehow or other this violence 
broke out. I do not know the reasons 
or the causes. Some hon. Members 
have said that language was not the 
cause. Some hon. Members have said 
economic reasons were not there. I 
do not know what were the causes. 
For every action there must be a 
cause. Some hon. Members have said 
that "Bengal Kheda" to drive out the 
Bengalis was the objective. But that 
itself is an action, not a cause. So, 
there must be some other cause. I do 
not want to go into those causes. 
Some hon. Members have tabled 
amendments demanding the institution 
of a judicial enquiry to find out the 
causes. Acharya Kripalani said that 
the root causes as to what lead to 
this must be found out. Let there be 
an enquiry committee, I have no ob
jection. Personally I feel that it is 
better to enter into the whole matter 
to know the real causes. 

Pandit Jawaharlal Nehru, our Prime 
Minis:er, has said hat there may be 
twa kinds or two categories of en
quiries, one local enquiries to find out 
the culprits and to bring them to 
book and another kind of enquiry, as 
envisaged by Acharya Kripalani, to 
find out the real causes. Let that be 
done. But I feel the first and fore
most thing is the rehabilitation of the 
displaced persons. That we have to 
do first. For that, we have to main
tain a proper climate. That is very 
important. If we cannot have a pro
per climate for the rehabilitation, it 
will no ~ be successful. 

How can we try to achieve it? For 
that we haVe to Cil'eate mutual good
will. The climate of distrust ana 
suspicion must go. There must bE' 
confidence, and that is a very import
ant factor for succeafuI rehabilitation. 
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I went to Dibrugarh on 16th and 
17th August after some incidents there 
cn 14th and 15th. I found some peo
ple leaving that place: I tried my 
best to persuade them not to /1.0 out. 
But I found that there was some sort 
of suspicion and lack of confidence 
everywhere. So, our e1fort now must 
bp to remove that suspicion from the 
minds of the people--mutual suspi
cion for petty things. Normally, 
when such things happen, as for ins
tance when an Assamese boy insults 
a Bengali boy in a school or vice-versa 
that is not given heed to by others 
a8 it is a very small thine. But that 
Itself becomes a very big thing if the 
situation is not considered normal. 
Now normalcy has not come. So, 
lome people do not have that sense 
of security, and very small things 
create big tension in the minds of peo
ple. 

So, I suppose our elrort should now 
be to create a proper atmosphere. 
For creation of that atmosphere big
scale enquiries may not be advisable, 
as our Prime Minister has ~aid. The 
Delegation has also given recommen
dation on that point. r think the re
commendation of the Delegation and 
the viewpoint of the Prime Minister 
are quite correct. and accordingly we 
should take steps. 

All are agreed that the wrong-doers 
should be brought to book and punish
ed. For that, this local enquiry may 
be helpful. If the people will be 
satisfied if the wrong-doers are 
brought to book and punished, then 
they must be punished. There is no 
doubt about it. So, there should be 
an enquiry, there should be police 
investigation, there should be the 
courts proceedings and these people 
should be given proper punishment. 
In that way, the suspicion can be re
moved. But, there should also be 
propaganda on good lines. As a mat
ter of fact, the quarrel is between 
two sections of people in Assam Shri 
Bhattacharya said yesterday that the 
quarr:,l is between Assamese-speaking 
Assamese and Bengali-speaking Assa
mese. r can quite understand and ap-

preciate his viewpoint. That is so. 
And the West Bengal people have got 
a right to say something on this mat
ter, only because tllere has been some 
pressure on them from Assam as 
some people have gone there from 
Assam. 

So West Bengal has been in ail!!
culty. They are in difficulty because 
so many people have come there from 
East Pakistan. Now they are in diffi
'!ulty because so many people have 
gone there from Assam. Accordingly 
they have a right to say in this mat
ter. We do not deny them this right. 
As Indians also they have got a right 
to say as hon. Members now have 
taken this matter Into consideration. 
But, I think, in doing that we must 
not in any way exaggerate things or 
take partisan attitUde. We must not 
aay what has not happened and what 
is not properly investigated into. We 
must say that much only which i& 
necessary to bring the facts to light. 
It cannot be denied that certain 
papers, a section of the press in Cal
cutta or in Assam, did not give pub
licity in the right . way. Sometim5 
they try to minimise things and some
times they exaggerate things. Both 
the attitudes I think, are wrong. I 
would appeal to the newspapers and 
the journalists that they should try 
to give publicity in a way so that the 
problem may be solved. We should 
find out solution and with that end 
in view we should giVe publicity. 
That is very important. The news
papers in India can do a great service 
for Indian nationalism and for democ
racy by finding out solutions for such 
very very difficult problems. They 
can do that if they examine the whole 
question from the national viewpoint
When there is a clash of interests 
between one State and another, pro
vincial papers always try to give the 
provincial viewpoint. That is only 
natural. But I request them to see if 
they can have an all-India arrange
ment whether all newspaper editors 
and journalists can meet together and 
find out wayS and means, and frame 
codes or rules-by which they will 
give guidance for the manner of pub-
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licity in such circumstances. That is 
very important, I suppose. 

Then there is the question of lan
guage in Assam. That is a very com
plicated matter. Shri Hoover Hyn
niewta has said that the Hill people 
in Assam are not prepared to accept 
Assamese. I do not want to impose 
Assamese on the Hill people. No 
right thinking Assamese will want to 
impose anything on the Hill people. 
That is not the intention. If he reads 
correctly the resolution of the APCC 
he will find that there is no question 
of imposition. That resolution leaves 
room for adjustment. I hope there is 
yet time to think and find out a for
mula which will be acceptable to the 
Hill people and to the Cachar people 
as also the Assamese people in the 
Brahmaputra Valley District. That is 
not impossible. That is possible. 

Shri Hoover Hynniewta had so 
many complaints against the Assa
mese people. I only request him to 
think how We all the brothers in 
Assam !:an live happily, amicably and 
uo:litedly. It he thinks in terms of 
disintegration of the State, th~t, I 
think. will be bad for the Hill peop:'", 
for the Assamesc people and for As
sam. That will not be good for any
body. I know there are sections of 
people in Assam Valley who now say 
that if the Hill people want to go, let 
them go .......... 

An Hon. Member: Assam Tribune 
has written to that effect. 

Shri Bhagavati: .... if the Cachar 
people want to go, let them go. But 
that is not the proper way of 
looking at things. That is not 
a right thing to do. I think 
we must find out certain accept
able formula. That is not impos
sible. The language problem must be 
solved. T"nere was a very difficult 
problem for the Govemment of India 
to solve-I mean the problem of 
Hindi. It was really a very difficult 
problem. I was in the Committee of 
p~rlisnnp"t n!! nn;,.i~l J.~neURep R',d 
I know how hon. Members from Mad-

ras and West Bengal felt on this sub
ject. It was a very, very difficult 
problem to solve, but under the Chair
mBl1ship of Pandit Govind Ballabh 
Pant it was possible to arrive at a 
certain solution. We arrived at II 
solution. In that way I think we may 
arrive at a certain solution in the 
case of Assam. May I ask Mr. Hoover 
Hynniewta. Why should we be so 
angry? Why should we feel that we 
cannot come to a certain agreement? 
We can. 

Certain bad things have happened. 
Certain violence has been done. Cer
tain people have done wrong things. 
For that, we cannot condemn all the 
people of Assam. For that, we cannot 
put a halt to the progress of Assam 
for all time to come. That would be 
a wrong thing. These disturbances 
have caused enormous damage to A~
sam as a whole. Our relations with 
West Bengal have been deteriorating. 
That itself is a very bad thing. We 
must have gOod relations with West 
Bengal for our economic upliftment, 
for our business relations and other 
things. We must have very good re
lations. Calcutta depends on Assam 
in so many ways. I know Calcutta has 
so much business in Assam. If As
sam's business is cut away. Calcutta 
will be poorer. In that way. Assam 
will be poorer if Assam cannot have 
proper business connections, indus
trial connection and other connection 
with Calcutta. That is the route 
through which we can come. Our 
students are studying there. It will 
be wrong to think that these bad 
relations should continue. I am 
wholly opposed to this. I think good 
relations with West Bengal must be 
restored. I would appeal to the peo
ple of West Bengal and the West 
Bengal leaders to see that good rela
tions are again restored. This has to 
be dealt with in that way. 

In Assam, things have come roup-d. 
I hope everything will be all right in 
a short time. There was a bad time. 
RRri memory mJlY linep'T". 'Rnt! hope, 
if we all view things in proper way. 
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in a very short time, again, we will 
feel that we are all members of the 
.ame nation, citizens of the same 
country and we can pull toge.her. 
That is very impor'ant. 

As regards the Assam Census, so 
ma,,,y things have been said. It has 
been said that certain manipulations 
were made in the 1951 census. because 
figures of Assame3e-speaking people 
rose from abou t 19 lakhs to 50 lakhs. 
I do not think that it was a manipu
lation. Cerlain people were not shown 
as Assamese-speaking in the 1931 cen
sus. That mistake was corrected in 
1951. So, there are no manipulations. 
It cannot be said that there was any 
manipulation. In the 1881 census, 
there were about 14 lakhs of Assa
mese-speaking people in Assam. In 
1931, Assamese-speaking people be
came 19 lakhs. For all these years 
from 1881 to 1931, only about 5 lakhs 
of Assamese-speaking people have in
creased. This cannot be right. Ac
cording to the census expert there is 
at least 10 per cent or 15 per cent 
natural increase. Within these years, 
from 1881 to 1931, the Assamese peo
ple must have been 27 lakhs or so. 

Raja Mahendra Pratap: On a point 
of order. I am not going to speak, I 
only beg to say that the question 
should not be between Assam and 
Bengal, but between goodness and 
evi!. There are evil men On bnth 
sides. One more point. ... 

Mr. Chairman: It is not a point of 
order, I am sorry. The hon. Member 
Shri Bhagwati may conclude his re
marks. 

Shri Bhagavati: The census cannot 
be said to be manipulated. That alle
gation, I think, is not correct. Then, 
again. we are havin!! another census 
in the near future. Why should we 
bothE'r about so much about the 1951 
" ..... sus. I do not see. The Assamese 
people are in it majority in Assam, 
that cannot be denied. By no figures, 
calculation or C!E'vic~ ran we reduce 
the A~samp.se people to R minority. 
It will not be good, it will not be pro-

. per to think about it, and that is not 
the proper way of putting things. In 
that way, the feelings of the Assam
ese people are also hust. When it is 
said that Assam is a multi-lingual 
State, that the Assamese are not lD a 
majority, their sendment is hurl. 
They say: "In our own homes WI! 

have been reduced to such a plildlt. 
we cannot claim anything, we cannot 
sa~' anything." That feeling, I think. 
we shOUld not raise. 

Lastly, I would like to say that in 
Assam the historical process of assi
milation of different people has tw.en 
going on. The problem of India was 
solved to a certain extent in A"-"'IID 
by the historical process of assimila
tion of people. That process must go 
on. That process is beneficial to the 
country as a whole. Assam has giVEn 
place to so many people from diffe-
rent parts of the country. I think 
that Assam's problems should be 
understood, and hon. Members and 
Government should try to understand 
them. That part of the country was· 
neglected very badlv in the past, in 
British times. The hill people were 
neglected. Manipur, Tripura, Cachar 
and Assam and even West Bengal at 
present in a very bad plight. They 
are neglected in so many ways. So, 1 
hope Government will pay attention 
to these problems, try to understand 
and solve them. 

Shri S. M. Banerjee . (Kanpur): 
The tim~ may be extended up to 6 
o'Clock if you agree. I think the" 
House will agree. 

Mr. Chairman: This will be decided' 
later. 

Shrimati Manjula Devi (Goalpara): 
I stand before you with a heavy 
heart, full of grief for the tragedy of 
Assam. I c()''1vey to the House the 
regrets of Assam for the misdeeds of 
the past. It is true that th"! sober 
section of Assam, the intellectual sec-
tion. the intelligent section, the com
mon man and the tiller of the soil of 
Assam are sorry for the misdeeds. I 
h'lve gone with them to the places of" 
occurrE'tlce, I have seen them shed: 
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·tears ond weep for the sorrows of 
their brothers and sisters of the neigh
bouring State. I have seen it my~elf. 

It is not my intention to go into 
the question who did what, when and 
where. The Parliamentary delegation 
has investigated the matter, it has 
gone deep into the question, it has 
left no stone unturned. I am grateful 
to the Parliamentary delegation for 
the report which is an impartial one, 
·and I fully support the recommenda
tions made by the delegation. My 
immediate concern is rehabilitation, 
to bring the poor people. the victinlll 
<If these riots back to their homes, to 
bring peace and tranquillity, and to 
bring security to the minds of these 
people. That is the sole aim and 
object that is before us. I seek the 
help of all here, especially so, the 
brothers and sisters from our neilh
bouring State, Bengal. 

Before I proceed further, I want to 
make it very clear that I cannot 
bring myself to think of India in lit
tle bits, in little isolated bits of pro
vinces or States. I think of India as 
one whole unit. Every person com
ing from any part of India, or any 
part of a State, is a part of this unit. 
As such, I proceed with my outlook 
<If unity. 

The problem that faces us is not 
<Jl11y of Assam but of India. It i. a 
·national problem. If this problem is 
not solved, it may lead to internatio
nal implications. I say international 
implications, because the situation is 
such that we have to go thoroughly 
int.o this question. 

The responsibility of restoration of 
peace in Assam, of course, lies on 
Assam, but as Members of Parliament, 
H is for us all; the responsibility lies 
On all of us to bring a cordial atmos
phere into this ques cion. There is an 
imperative need for a calm atmos
phere and a friendly feeling. I Feek 
the help, may, even implore the co
-<>peration of our Bengali friends to 
nelp us to bring about this friendly 

atmosphere. specially invite the 
press to help us in this matter. It is 
for the press to make or mar, to con
struct or destroy. It is for them to 
help us. I hope they would come 
forward and help in the consb:uction 
of the lost homes of these poor vic
tims. There is no end to contradic
tions. There is no end to the blam
ing of each other about this matter 
and that. But I beseech all to forget 
the differences and keep the objective 
in view, namely of bringing peace to 
the country. I want Bengal to whole
heartedly help. 

There ore certain speeches about 
enquiries, judicial and otherwise. It 
is not that Assam is against any en
qUIrIes. On the other hand, Assam 
would have appreciated and wel
comed these enquiries, because Assam. 
would like to eliminate the goonda 
elements. 

As you know, the people of Assam 
are friendly, and they do not like 
these riots, and the entire Assam ill 
not behind these. 

Central intervention or President's 
rule is another suggestion made by 
certain Members. But how could 
President's rule Or Central interven
tion solve the problem? The people 
have to live with us, and the refugees 
who have gone back, have to regain 
the confidence from the people of 
Assam. Central intervention is an 
ex,ernal effort. It is not the external 
effort but it is the internal endeavour 
that would help in the matter. Exter
nal enforcement such as a judicial 
enquiry would not help in the matter 
as much as We think it would. Thc 
Assam Government should come for
ward for these enqUIrIes. and we 
want that the ringleaders should he 
rounded up, and we want that the 
element of rowdyism should be elimi
nated from Assam. Assam is not 
~gain't it. We look forward to it. 
But thi. i~ no time for it. When ft 

storm blow, over the place, wh!lt do 
we do? We gather the scaU"red 
thing.. We build up the houses and 
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we keep things in place. In the same 
way, we should look at this situation. 
When the storm has blown over, the 
first objective is to bring back these 
people to their homes, to help them 
and try to bring back a peace and 
tranquillity and securit) to their 
bomes. 

To do that, I need the help of all 
of you. I have just returned from 
Assam, day before yesterday, I hat! 
been to those places. I met the peo
ple. Most of the agriculturists have 
corne back, and they are trying to find 
a means of livelihood. The Govern
ment has been helping them with 
money and means. But more money 
is required. Certain financial assis
tance and material resources are ur
gently necessar.y. I hope the Centre 
would corne forward to help Assam. 
I know it is Assam's duty and Assam's 
responsibility. But Assam cannot 
meet the full demand of this situa
tion. I hope that the Centre would 
corne forward and help. 

I went to Dubapara and the re
habilitation centre there. I have 
seen tha t most of the houses have 
been constructed. I have seen peo
ple making mats, which are called 
pa~i doi. It is a sort of cane availa
ble in the forest. They want more 
supplies of that. Supplies are avail
ble in Cachar and Tinsukia. I want 
that the Assam Government 
should make it available for these 
people so that they can make a living 
out of it and tide over this period of 
inactivity. If this help is given for 
a couple of months or three months, 
I am sure they will be on their feet 
again. 

With regard to the people who have 
left their homes and have not corne 
back, I had talks with the local peo
ple. They are willing, not only will
ing, they are sorry, they are ashamed 
of what had happened, although they 
had not taken part in these riots, 
they had written letters to these 
people to corne back and they have 
sent men for the purpose. I encoun
tered .one boy who had come back 
993(Ai) LSD-8. 

from the camps in Bengal. I asked 
him whether he found everything all 
right. He said, 'Yes'. He was going 
back in a couple of days to bring 
back his mother. If one family comes, 
oth!:rs would follow. For this, we 
must help to create confidence in 
these people in the camps. 

Rehabilitation does not mean just 
giving of doles and money and for
getting all about it. Rehabilitation 
must mean social, economic and psy
chological security. This must be 
assured to them. It is not a question 
of giving away doles. On the other 
hand, it has a demoralising effect
just giving doles without employment. 
We should see that employment is 
there and the people are properly re
habilitated in every aspect. 

I want you to give sympathetic con
sideration to the Assamese. I am not 
unholding the violence that has taken 
place. I only want to go into the 
cause and I only want a sympathetic 
understanding of the situation. It is 
a great pity. first of all-that is how 
I find it-that violence has been in
troduced to the lives of these young 
stUdents. It i, one calamity in Assam. 
When the refugees from Pakistan 
started flooding Assam, there was no 
proper planning and there was no 
programme of distributing the influx 
of refugees. The whole lot of them 
came there ~d had there been pro
per planning of distribution of the 
refugees in different parts, in other 
States also, then there could not have 
been this complete breakdown-eco
nomic breakdown. Sometimes it 
creeps into my mind the thought that 
perhaps we are responsible for these 
frustration, and there frustrations 
have caused dis curbance. The Cent
ral Government is the making of 
this Parliament and h"d we given 
serious consideration to this matter o{ 
rehabilitation of these people, perhaps 
the troilble would not have arisen. 
They were given some doles and· 
lethargy was 'introduced in them> 
They ate and spent away the money 
and there· was .no employment. Take i 
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the Railways, for instance. Where
ever we go, we see the people of the 
particular region emplo~ ed. But in 
Assam you cannot see a single A5sa
mese in the Railway. Whose fault is 
it. It comes back to us again. These 
are the little points which we had ig
nored to consider and then frustration 
begins to show its head. I am not 
sa~ ing that these people were right 
to take to violence and do these things. 

Mr. Chairman: You speak in such 
a low tone that nobody hears you. 

Shdmati Manjnla Devi: I shall take 
a few more minutes. As the President 
of the Mahila Samiti, the one women's 
organisation in Assam, representing all 
sections of women of Assam, I will be 
failing in my duty if I do not offer my 
apologies for the insults to the women. 
The women of Assam are deeply pa1n
ed by these insults to these Bengali 
sisters. It does not matter whether 
it is a single case or a thousand cases. 
The insults to the Bengali sisters in an 
insult against us, the women of Assam. 
I hope that our sincere apologies would 
be accepted and I ask the help of the 
Bengali sisters to come forward and 
to help us in bringing confidence to 
these people--the refugees and poor 
sufferers. I want to tell our friends 
here that this no time for quarrel or 
arguments. It is for us to come toge
ther and work for the welfare of the 
people. I also seek the help of the hill 
tribes there, who so eloquently voiced 
their objection to these insults to the 
womanhood. I seck their help to come 
forward and rehabilitate them and 
bring confidence into their minds so 
that they may feel that they are citi
zens of India and citizens of Assam. 
It is that assurance that they want. I 
know the Assamese people are simple 
and straightforward and if some 
wrong elements tempted them to do 
the wrong, they are sorry for it . . . 
(Interruptions) . 

Mr. Chairman: I cannot hear you. 
I do not know how many are able to 
follow what you speak. 

8hrimati Manjnla Devi: Assam is 
bleeding and I must give the message 

of Assam. It is crying for self-expres
sion. 

Mr. Chairman: But speak a little 
louder so that people can hear you. 

Shrimati ManjuJa Devi: I want to 
know why in every disturbance or riot 
or communal trouble, our women 
should be insulted. Our scriptures say 
that women should be adored 
and respected. It is in the 
western culture also to respect 
the women. But why should the 
women bear the brunt of all these in
dignities? What dignity is there for 
our independence? Is this the dignity 
of our independence? It is besmeared 
with mud, and we are ashamed to lift 
our faces before the world when our 
women are insulted. It is not only in 
Assam, at every place where there is 
trouble, where there is rioting we see 
that a woman comes into the picture 
and that helpless being is insulted. I 
hope, Madam, this thing will no longer 
happen. 

Now, before I take my seat I want 
to make one more point. I want the 
Home Minister to convene a confer
ence in Assam immediately after this 
Session with the help of the Assam 
Members of Parliament and the mem
bers of the Legislative Assembly there 
to chalk out a programme of rehabili
tation. We want to start district by 
district. Each Memher of Parliament 
should take charge of a district. I 
want the Bengal Government to 
depute an officer to send the refugees 
in batches and the officers in Assam 
should receive them. They will be 
kept for a week in a transit camp and 
from there they will be taken to their 
homes. I was given an assurance that 
within a week's time the houses would 
be constructed. Then, the Deputy 
Commissioner's of those six districts 
must be of impartial mentality, the,. 
should be neither Bengalis nor Assam
ese. 

Madam, the Assam Government'. 
document is here. I hope all hon. 
Members have gone throup it. If 



Motion re: BHADRA 11, 1882 (SAKA) Situation in Assam 6570 

they have not done so, I hope it will 
be circulated. They are taking strong 
steps to see that the people are given 
protection and no such occurrences 
take place. They have also said that 
proper action would be taken and 
proper rules would be framed against 
students. There is no time for me to 
go through the whole of it, but I can 
give this to those hon. Members who 
,reo interested to go through it. Al
though the Government of Assam was 
late in taking action, now they are 
determined to put an end to this non
sense. 

Madam, I want that this sort of con
troversial agitations and linguistic 
troubles should end. To put an end 
to such troubles, if necessary we 
should make certain amendments to 
the Constitution on the language issue. 
If necessary, all the States should be 
abolished and zones should be set up. 
If that is the only way to do away with 
all this provincialism, I would wel
come even such a step because we can_ 
not go on like this, with this sort of 
narrow provincialism, these linguistic 
troubles, these outcries against each 
other which kill the very root of our 
nationalism. 

Mr. Chairman: I have to make an 
announcement. The Speaker has been 
pleased to say that the House has been 
extended till 6.00 P.M. to give chance 
to the several speakers who wish to 
speak on this subject. It is at the 
desire of the HOuse that this time has 
been extended. 

18.1-1 lin. 

BUSINESS ADVISORY COMMITTEE 
FIrrY-FIrrII REPORT 

Shri Kane (Buldana): Medam 
Chainnan, I beg to present the flfty-
ftfth Report of the Business Advisory 
Committee. 

JIIOTION RE: SITUATION IN 

8hrl 
drug): 

ASSAM-contd. 
Mohammed Imam (Chital
Madam Chairman, I be1on, 

neither to Assam nor to Bengal, and 
therefore I am not guided by passioD.l 
or prejudices. My main concern is 
the unity of India, unity of the natioD 
and the safety of the minorities. It 
is agreed that the recent happening. 
in the valley of Brahmaputra on a 
widespread scale constitutes a dark 
episode in the hiStory of independent 
India. There is evidence that the peo
ple of India speaking different langu
ages, professing different ideologies 
and religions, are incapable of living 
together and co-exist, in spite of the 
fact that our country has taken a lead 
in teaching the doctrine of co-existence 
to the rest of the world. 

Assam and Bengal exist side by side. 
Assamese speaking people and the 
Bengali speaking people have lived 
tOllether fOr lIenerations. Still, they 
are not in a position to reconcile them
selves to each other, nor are they in 
a position to trust each other. Pro
vincialism and fanaticism are growing 
rapidly and people of one group or 
one section do not hesitate to indulge 
in large scale devastation involvine 
loss of life and losss of property, 
against the other. 

A Parliamentary delegation visited 
this area and held a post-mortem 
examination and submitted their" 
report to Parliament. The facts men
tioned therein, their narration, "clear17 
vindicate the demand for an enquiry, 
an enquiry by a high court judge, a 
judicial enquiry. Such an enquiry is 
absolutely necessary to restore confi
dence among those who have evacuat
ed the State which they considered till 
now as their home. The facts are 
obvious and they cannot be denied. 
More than 10,000 houses were either 
burnt or looted or destroyed. Scores 
of lives were lost. People ran ill 
panic to take shelter in the forests. 
Law and order broke down. Govern
ment could not function, and WH 
entirely helpless to protect the mino
rities. The officers, either through 
local prejudice or passion, could not 
funct;on as effectively as they ought 
to have. 




